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23.02.2006

With rﬁﬁect to the Court order
dated 31.01.2006 passed in O.A. No.
26672003, I hereby explain as follows:

The OA. was initially received
one copy by post from an Advocate of
Tripura with several defects. However,
this case was put up hefore the Hon’ble
Court on 11.05.2005 with a detailed
note and admitted on 08.07.2005. Mr.
M.K. Majumdar, Advocate from
Guwahati appeared on behalf of the
applicant on that day. Vide office note
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0.4.266/2005

30.1.2006-
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Ms.U.Das, learned Addl .C.GS.C.
submigs that even though this Tribunal
has directed to issue notice to the res.
pondents on 8.7 .2005, the Registry had,
not done it, therefore the respondents '
could not fxim get the O0.A. and hence
they coudd not file written statement
as yet. Registry is directed to explain
as to why noticesl{{ have not been issuec
despite the fact that this Tribunal
directed to do so.

Considering the submissicns made
by the counsel for the respondents six
weeks more time is granted to the res-
pondents to filed written statement,

Post on 3.3.2006.

Vice~Chairman

bb
dated 25.07.2005, Mr. Majumdar, , . . 'ﬂ!
Advocate has received the copy of the 03,903,086, The service repert fer respe
order dated 08.07.2005, but he has not dents Nes.l & 4 are avaited; Res=-
taken steps to issue notices till date, Pendents Ne, 2 & 3 have filed the
On thei other hand, Ms. U. Das written statement. Likerty is
Addl. C.G.S.C. for the respondent given te the amplicint te file
simply prays for time for filing rejeindery Pest 4n 28i4.06;
written statement vide orders  dated --
10.08.2005, 12.09.2005, 14.11.2005 _
and 16.12.2005 and never prayed to ,
issue of notices. - im Vice-Chairman
Registry“ has again brought
notices by an office notes dated
11.11.2005 about the non-taking
steps. 28 .4 ,2006 Reply statement on behalf of
respondents 2 &3 are filed. Ms.U.
Hence, the Registry presumed p - Das.
that the respondents might have got learned Addl«C.G.8.C. submits that
the copy of the O.A. through she would like to have scme more time
respondent’s counsel. ) to file reply statement on behddfd
However. notice will be issued as of respondent NO.l. Let it be done.
soon as the steps received from the Post on 31.5.20p6. ,
counsel for the applicant.
Submitted for favour of necessary
orders.
Vice=Chairman
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submitted that reply statement has already B
been filed on behalf of Respondent Nos.2 \’&Jfﬁ
3. Post the case after two weeks for reply
statement from other Respondents and also

for rejoinder. if any to the reply statement

already filed.

Post on 15.5.2007.

Vice-Chairman
It is a matter @£ 2003.
Post the matter after three weeks for
hearing. Counsel for the parties are
permitted to cemplete further pleadingss
if any. No further adjeurnment will be

granted. pest the mattez/il-/?.G.O?,
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6.7.2007 Let the case be posted on 9.7.2007 in
hearing list. P
Vice-Chairman
FTA
‘ i 9.7.2007 Heard Mr M.K.Mazumdar, learned
Lo counse¢l for the applicant and Miss U.Das,
‘! learned Addl.C.G.S.C for the respondents.
| ‘ Hearing concluded. Judgment reserved.
‘ Vice-Chairman
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Shn Madhusudan Das Gupta »

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

P - 0.A. No.266 of 2003

DATE OF DECISION: ) '£.7.2007

.-+ Applicant/s

Advocate for the

L Applicant/s.
- Versus —

UOI & Ors

iia

MsUDas AddlCGSC _

'I:""* ............................................................................ Advocate for the
: v' ’ Respondents
-

CORAM

|
THE HON’BLE MR. K V. SACHIDANANDAN, VICE CHAIRMAN

.
|l

|| see the Judgment?

I|3 Whether to be forwarded for including in the Digest Being
. compiled at Jodhpur Bench & other Benches ?

£
4. ; Whether their Lordships wish to see the fair copy
|A !

of the Judgment?

-
2 ~ Whether to be referred to the Reporter or not?

1. 1 Whether reporters of local newspapers may be allowed to @No

}QNO

7

ice—Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
| ‘ GUWAHATI BENCH

J Original Application No. 266 of 2003,
1 Date of Order: This, the 2F} day of July, 2007.

?HE HON’BLE MR.K.V.SACHIDANANDAN, VICE -CHAIRMAN
Shrl Madhusudan Das Gupta

Retlred Selection Grade (Wing Coach)
R/o Jayanagar

near Upendra Vidyabhaban

i

Rgartala, West Tripura.
|

............... Applicant.

i

By Advocates Mr.C.Sinha, Mr M.K.Mazumdar
“ . A_ -
: - Versus -

ﬂ. The Union of India

ﬂ represented by the Secretary

+  to the Human Resource Department

| New Delhi.

: A

2|. The Director General
a Sports Authority of India

! J.N.Stadium, Lodhi Road Complex

ﬁ New Delhi - 110 003.

3. The Director in-Charge

! Sports Authority of India

i Salt Lake City

f! Netaji Subhash Eastern Centre

?i Calcutta-98

© PIN:-700 098.

! |

4, The Director

!i of Youth Programme, Tripura

. now renamed as the Director

| of Youth Affairs & Sports

. Govt. of Tripura.

| - Agartala, West Tripura. ... Respondents.
&1

B¢ Ms.U.Das, learned Addl. C.G.S.C.
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ORDER

SACHIDANANDAN. K.V., (V.C.):

The Applicant wés initially appointed as
Social Education Worker under the Director. of
Education, Govt. .of Tripura on 03.04.1963 and he
joined as such on 08.04.1963. Thereafter, 1in
continuation of his service he was appointed to the
post oflPhysical Instructor and joined in the said
post on 08.05.1970 (FN). Thereafter, he got an offer

of appointment to the post of Coach (Swimming) under

the Sports Authority of India on 30.04.1973 and he
joined in the post on 15.06.1973. According to him,
he served the Govt. of Tripura, first, under the

Director of Education. w.e.f. 08.04.1963 as Social

Education Worker and then as Physical Instructor

under the Directorate of Youth Programme w.e.f.
08.05.1970 to 14.6.1973. He was promoted to Coach
Grade-III and confirmed as such vide Office Order

No.1558 dated 21.11.1977. His name was placed at Sl.

No.91. Thereafter, he was promotéd to Coach Grade-II

w.e.f. 01.01.1980 which will be evident from the

seniority 1list wherein his name figured at Sl.
No.54. He was further promoted as Coach Gr.-I in the

pay scale of Rs.3000-4500/- vide order dated

—

\5



:28.02.1992 (Annexure-8). Applicant was finally
promoted as Coach (Selection Grade) vide order dated
18.12.2000 in the pay scale of Rs.12,000-375-
16,500/— and he joined the said post on 01.12.2000.

On his appointment as Coach (Swimming),. the

Applicant was supposed to join in Trivandﬁum, Kerala
on lien service from Govt. of Tripura. But the Govt.

of Tripura requested the‘ National Institute of
Sports, Pathiala, Punjab to aliow him to join in the
Netaji Subhas Regional Coaching Centre, which is
under the‘control of National Institute of Sports,

Pathiala. The Govt. of Tripura allowed the Applicant
to join in the said Institute for two years on lien
service and "accordingly he Jjoined as Coach.
(Swimming) on 15.6.1973 in Netaji Subhas Regional
Coaching Centre, Agartala. He was absorbed and
confirmed after completion of two years lien service
in the ‘post of Coach (Swimming) Grade-III w.e.f.

15.6.1975. The Applicaht submitted a representation
dated 2.8.1993 (Annexure-10) to the Director
General, Sports Authority of 1India, New Delhi
through proper channel for counting. the peribd
w.e.f. 8.4.1963 to 14.6.1973 for pensionary benefit
which was forwarded vide letter dated 26.8.1993

(Annexure-11). The Applicant retired from service on

[
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superannuation on 28.2.2002 but the Respondent did
not count the said period for pensionary benefits
i.e., the period w.e.f. 08.04.1963 to 14.06.1973.
The Finance Department, Ministry of Finance issued a
Memorandum No.F.8(5)—FIN(G)/8O dated 4.9.1990, which
is accepted by the Govt. of Tripura also, allowed to
count past service and the Applicant submitted that
thevsame will apply in~the casé of applicant. The
Applicant submitted a Demand Notice dated 12.4.2003
(Annexure-17) through Advocate for reckoning his
.past service i.e., from 08.04.1963 to 14.06.1973 for
the pﬁrpose of pensionary benefits but the same also
yielded no result. The Govt. of Tripura issued
Memorandums dated 23.12.1971 (Annexure-18),
15.01.1987 (Annexure-19) and 09.10.1986 (Annexure-
20) wheféby simplification of adjustment of accounts

of allocation of leave salary/pension between the

State and Central Govt.s were made. Aggrieved by non

'counting aforementioned period for the purpose of

‘pensionary benefits, Applicant has filed this O.A.

seeking the following main reliefs:-

“g8.iv) to direct the respondents to count
the past service rendered by the
applicant as SEW and P/S with
effect from 8-4-1963 to 14-6-1973
under Deptt. of Education and
Deptt. of Youth Programme, Govt. of

1



Tripura for the purpose of
pensionary benefits including
gratuity.

v) to direct the respondents to
recalculate the pensionary benefits
counting the past service with
effect from 8-4-1963 to 14-6-1973.

vi) to make payment of arrears of
pension and gratuity within a
period to be decided by the Hon’ble
Tribunal.”

2. | The Govt. of Tripura had not made any

representation. The Respondent Nos. 2 & 3 have filed
detailed reply statement contending that the
Applicant was appointed as Swimming Coach in the
Coaching Wing of Sports Authority of India from
15.6.1973 and retired from Sports Authority of
India, Netaji Subhas Eastern Centre, Kolkata on
28.02.2002. After verification of the personal file

& Service Book, no record or information 1is

‘ascertainable as being recorded the Applicant’s past
‘service during the period 8.4.1963 to 14.6.1973.
which could go to show that the Applicant served 1in

‘Sports Authority of India ‘in continuation’ of his

carlier service. There was no continuity of his
earlier service since he was given fresh appointment
and therefore the disputed period cannot be reckoned

for pensionary benefits of the Applicant. It appears

|
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from the Anneuxure-10 that the Applicant had worked
as a Physical Instructor under the Govt. of Tripura
for the period from 8.4.1963 to 14.6.1973 and the
Applicant had already withdfawn his total amount
from his G.P.F. and had totally detached from the
service of the Education Department, Govt. of
_Tripura._The claim of the Applicant that his total
service may be counted and recorded under the Sports
Authority of India from 8.4.1963 to 14.6.1973 for
getting alleged = full pensionary benefit is
misguided, invalid and not sustainable. Therefore,

question of giving such benefits does not arise.

Respondents denied that the memorandums mentioned in
paragraph 2 of the O.A. are applicable in
-Applicant’s case and'he is not entitled to get the
past service counted purported to have served under
the Govt. of Tripura. It appears from Annexure-18 of
the O.A. that Article 418(b) of CSR provides that,

in order to entitle an employee to get his past
~service counted for consequential benefits in his
present service the order accepting the resignatipn
of the employee should clearly indicate that the
- employee is resigning for joining another
appointment with proper permission and that the

benefits under the said Article will be admissible

1



to him. The contents of the said order should also
have to be noted in the Service Book of the employee
with proper attestation. In the case of the present
Applicant, there 1is no document/order/sanction on
record to show that the Applicant had resigned from
earlier service to join the service under Sports
Authority of India with proper permission in order
to enable him to avail of the benefit under the said
Article. The Applicant was given fresh appointment
and hence his claim for cdunting the alleged past
service cannot be acceded to. In the circumstances,
the O.A. is liable to be dismissed, claimed the

Respondents in their written statement.

3. i have heard Mr.M.K.Mazumdar, learned
counsel for the Applicant and Ms.U.Das, learned
Addl. C.G.S.C. for the Respondents. Learned counsel
for the Applicant would argue that the Applicant is
entitled to get counted the period he served under
the Govt. of Tripura for the purpose of pensionary
benefits as per Rule 14 of the CCS  (Pension) Rules,
1972. Learned counsel for the Respondents, on the
other hand, argued that the Applicant had left the
State Govt. service without their knowledge and has

joined Sports Authority of India of his own as fresh

-



hands for better prospect. In fact, at the time of
joining, Central Govt. service he had not disclosed
that he was a State Govt. employee. His application
was not forwarded through proper channel. Therefore,
no Rules or 0.M.s as claimed by the Applicant are

applicable in his case.

4. I have given due consideration to the
érguments, pleadings, materials and evidence placed
on record. From the records submitted by the
Applicant it is borne out that he had worked from
08.04.1963 to 14.06.1973 as Social Education Worker
and Physical Instructor under the Government of
Tripura. The claim of the Applicant 1s that as per
fules, he is entitled to get the pensionary benefits
for the aforesaid period also, therefore, the period
:from 08.04.1963 to 14.06.1973 should be reckoned for
fhat purpose. Now, we are analyzing the legality of
such claim. Before getting into the legal aspect of
;the case, it 1is pertinent to note that Annexure-4
letter 30.04.1973 offering appointment as Coach was
issued to the Applicant in his residence address,
not in the official address and inAthe said letter

the following conditions were .made:-

72 . TENURE OF POST:

|
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Your appointment 1s temporary.
Your services can be terminated at
any time by one month’s notice on
either side, viz, the appointing
authority or the appointee, without
assigning reasons. Your services
can also be terminated without
notice and forthwith or before the
expiry of the stipulated period of
notice by making payment, in lieu
of notice, of a sum equivalent to
the pay for full period of notice,
or the unexpired portion thereof.
You may also leave the service
without notice by depositing the
similarly the pay equivalent to the
notice period of one month or the
unexpired portion thereof.”

}Annexure—4 letter does not whisper anything about
the State Government service of the Applicant. The
jjoining report dated 15.06.1973 of the Applicant at
}Annexure—S also does not reveal anything about his
;earlier service. No document, as such, is
discernible to show that the Applicant had been

_appointed as Coach (Swimming) considering his State

‘Govt. service.

:5. On 2.8.1993 (Annexure-10), the Applicant
“had made a representation before the Respondent No.2
;tthugh proper channel praying for counting the
' period he worked under the Govt. of Tripura. For

better elucidation, the last paragraph of the said

|

. . letter is reproduced herein below:-
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So, I pray to your kindself
that I have decided to deposit the
total amount of G.P.F. drawn by me
for the period of my service under
Education Directorate Govt. of
Tripura to your administration
after getting the green signal for
your kind end. So that my total
service may be counted and recorded
under S.A.I. administration from
8.4.1963 to 14.6.75 get the full
pension benefit of my service as in
the Case of Central Govt. employees
for which I shall be grateful to
you.”

fThe said representation was forwarded vide Annexure-
11 to the Respondent No.3 for necessary action.
jApplicant claimed that thereafter also he pursued

‘the matter but the Respondents had not replied to

his request. The Applicant has retired from service

‘on superannuation w.e.f. 28.02.2002. Learned counsel

for the Applicant has taken my attention to
‘Annexure—14 Memorandum dated 5.12.1989 issued by the
. Asstt. Controller General of Accouhts, Depft. of
"Expenditure, Govt. of India wherein the system of
sharing pension liability has been settled, relevant
“portion éf which is quoted as under:-
W The Controller General of

Accounts O.M. No.14(5)/86/TA/1029
dated 9.10.1986 seeks to dispense

with the system of sharing pension

liability between Central and State
Governments, as contemplated in

L
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Appendix-8-B-IV of Account Code
Vol.I. It would, therefore, be
naturally applicable to all cases
where the system of apportionment
of pension liability was in vogue
prior to its issue i.e. in respect
of both permanent and temporary
employees of the Central/State
Government, as the case may be.”

Learned counsel for the Applicant annexed an order
dated 27.04.2001 (Annexure-16) with the O.A. passed
by the Secretary, Govt. of Tripura, whereby the
period of past service rendered by another employee
in the P&T Department was directed to be counted as
qualifying service for the purpose of all pensionary
benefits to him pursuant to the orders of the
Hon’ble Gauhati High Court passed on 26.03.2001 in
C.M. Appeal No. 69/2001 in C.R. Case No.320/1995.
The operative portion of the judgment (Annexure-15)
passed by the Hon’ble Gauhati High Court in C.M.
Appeal No. 69/2001 in C.R. Case No.320/1995 1is
quoted below:-
" From the records available as
mentioned above, I am of the
considered opinion to hold that as
on 1.9.71 the date when the
petitioner joined in the present
department, he had 75 days’ Earned
Leave in his credit. Now, the
present department of the
petitioner will be in no difficulty

to calculate the leave encashment
penefit of the petitioner treating

L
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only 75 days earned leave he
carried forward at the time of
absorption in his present
department.

So far the half average pay
leave 1is concerned, from the last
entry made in the service book of
the petitioner showing verification
from 1.4.70 to 31.8.71, it appears
that the petitioner never availed
any half average pay leave. This
being the position, I have no
hesitation to take into
consideration the Annexure-P-1 as
correct and thus from Annexure-P-1
it transpires that on the date when
the petitioner’s service has been
brought here wunder his present
employer w.e.f. 1.9.71, he carried
with him 138 days’ half average pay
leave. So that 138 days’ half
average pay leave may be credited
to the petitioner in granting his
leave encashment benefit. However,
the learned counsel appearing on
behalf of the respondents submits
that to avoid any future financial
complication, the petitioner may be
asked to furnish an Indemnity Bond
binding himself and his legal heirs
to re-pay an overdrawal
subsequently detected. The
submission appears to be genuine
and bonafide.

In view of the aforesaid, the
order dated 22/12/2000 passed by
this court in W.P.(C) No.320/95 1is
modified as follows:-

(i) The petitioner’s past
service from 3.3.63 to 31.8.71 be
counted in calculating his

qualifying service for the purpose
of retrial benefits;

(1ii) So far the leave
encashment benefit of the

-



13

petitioner is concerned, the

authority shall count 75 days as
un-utilised Earned Leave and 138
days as un-utilised half average
pay leave at his «credit as on
31.8.71;

The petitioner 1is to execute
an Indemnity Bond for the amount of
leave encashment corresponding his
138 days’ half average pay leave
before receiving the payment to the
satisfaction of the competent
authority.

With the above observations
and directions the Civil Misc.
application is disposed of.”

According to the Applicant, being similarly

situated, the aforesaid order 26.3.2001 of the High

Court is applicable in his case. His Demand Notice

dated 12.4.2003 (Annexure-17) submitted before the

Respondents yielded no results. In the Memorandum

dated 23.12.1971 (Annexure-18) passed by the Under

Secretary to the Govt. of Tripura it is stated, “it

has been decided that in cases of the above type the
order accepting the resignation should clearly

indicate that the employee 1is resigning to join

~another appointment with proper permission and that

" the benefits under CSR 418 (b) will be admissible to

him. The contents of the above letter should also be

noted in the service books of the individuals

- concerned under proper attestation.” From the



14 ¢%

materials on record it appears’that the Applicant
had joined the service of the Central Government
with due permission and his resignation was accepted
which will be reflected in the service book. The
Specific case of the Applicant that he has Jjoined
the Central Govt. Service having a lien and he was
absorbed. as Coach (Swimming) after completion of
lien service w;e.f. 15.6.1975 vide Office Order
No.1558 dated 21.11.1977. According to the
Applicant, he took diploma in Coaching from N.I.S.,
Patiala for the session 1971-72 and joined as Wing

Coach (Swimming) Grade-III under N.I.S. on lien

basis and posted at N.S.R.C.C., Agartala, Govt. of

Tripura on 15.6.1973 by fulfilling all the

‘requirements needed for the purpose. In that

circumstance, I do not think that any specific

‘permission for resignation and empty formality are
required as far as the Applicant is concerned. If
his appointment is on lien basis the Applicant is

‘entitled to get the Dbenefits. Therefore, the

contention of the Respondents that resignation

should clearly indicate that he is resigning another

department with proper permission does not arise in

this case. Before Jjoining Central Govt. service

~under Sports Authority of India as Coach (Swimming)

-
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the Applicant was serving initially under the Deputy

Pirector (Youth Programme), Tripura as Physical

Instructor. Both are correlated with sports
activities. It is not altogether a different nature
of job, therefore, it can only be in continuation of
the earlier job. Learned counsel for the Applicant
has taken my attention to Rule 14 Clause (6) of the
éwamy’s CCS (Pension) Rules, 1972 which is

reproduced herein below:-

(6) Counting of temporary service
under the State/Central
Governments.-1. The Government of
India have been considering in
consultation with the State
Governments, the question of
sharing on a reciprocal basis, the
proportionate pensionary liability
in respect of those temporary
employees who had rendered
temporary service under the Central
Government/State Governments prior
to securing posts under the various
State Governments/Central
Government on their own volition in
response to advertisements or
circulars, including those by the
State/Union Public Service
Commissions and who are eventually
confirmed in their new posts. It

has since been decided in
consultation with the State
Governments that proportionate

pensionary liability in respect of
temporary service rendered under
the Central Government and State
Governments to the extent such
service would have qualified for
grant of pension under the rules of
the respective Government, will be

-
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- shared by the Governments

concerned, on a service share
basis, -so that the Government
servants are allowed the benefit of
counting their qualifying service
both under the Central Government
and the State Governments for grant
of pension by the Government from
where they eventually retire. The
gratuity, if any, received by the
Government employee for temporary
service under the Central or State
Governments will, however, have to
be refunded by him to the
Government concerned.

2. The Government servants
claiming the benefit of combined
service 1in terms of the  above
decision are 1likely to fall into
one of the following categories:-

(1) Those/who . having been
retrenched from the service of
Central/State Governments
secured on their own
employment under State/Central
Governments either with or
without interruption between
the date of retrenchment and
date of new appointment;

(2) Those who while holding

temporary posts under
Central/State Governments
apply for posts under
State/Central Governments
through proper channel with
proper permission of the
administrative authority

concerned;

(3) Those who while holding

temporary posts under
Central/State Governments
apply for posts under
State/Central Governments
direct without the permission
of the administrative

[
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| authority concerned and resign

' their previous posts to Jjoin
the new appointments under
State/Central Governments.

The benefits may be allowed to

the Government servants in
i Categories (1) and (2) above. Where
an employee 1in Category (2) 1is
required “for administrative
reasons, for satisfying a technical
requirement, to tender resignation
from the temporary post held by him
before joining the new appointment,
'a certificate to the effect that
such resignation had been tendered
for administrative reasons and/or
to satisfy a technical requirement,
to join, with proper permission,
the new posts, may be issued by the
authority accepting the
resignation. A record of this
certificate may also be made in his
Service Book under proper
attestation to enable him to get
this Dbenefit at the time of
retirement. Government servants in
Category (3) will obviously, not be
entitled to count their previous
service for pension.”

He further drawn my attention to Rule 14, Clause 8
of the said Rules, which is also quoted herein

below: -

Y (8) Counting of service under
State Governments - sharing of
pension liability dispensed with.-
The orders contained 1in this
Department’s Letter No.3(20) /Pen.
(A) /79, dated 31-3-1982 (Decision
(6) above) and Ministry of Finance
O.M. No.3 (38) E. V(A)/74, dated
30-6-1976 (Decision (7) above) lay
down the procedure for counting of

]
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the service rendered by a Central

Government employee in State
Governments. This reciprocal
arrangement is, however, not

applicable in the case of certain
specified State Governments.

2. A doubt has been expressed in
the above context about the
applicability of the orders
contained in Ministry of Finance
O.M. No. 14(5)/86/TA/1029, dated 9-
10-1986 (Decision (5) above) which
dispenses with the sharing of
pension and leave salary liability
between Central and State
Governments. The matter has been
considered in consultation with the
Ministry of Finance (Department of
Expenditure), Controller-General of
Accounts. It is <clarified that
according to the provisions of
Part-A (Introductory) of Appendix-5
to Government Accounting Rules,
1990, the 1liability for pension
including gratuity should be borne
in full by the Central/State
Governments to which the Government
servant permanently belongs at the
time of retirement. These
provisions do not exempt any State
Government from the applicability
of the reciprocal arrangement which
dispenses with sharing of pension
liability. However, 1in the matter
of processing proposals for
counting of service rendered by an
employee in the State Government,
the procedure laid down in O.M.
dated 31-3-1982 (Decision (6)
above) and 30-6-1976 (Decision (7)

above) would continue to be
followed.
3. Ministry of Defence, etc., are

requested to clarify this position
to all concerned authorities under
their administrative control.”

I
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Learned counsel for the Applicant drawing mnmy
‘attention to a decision of the Hon’ble Supreme Court
rendered in the casé of M.C.Dhingra vs. Union of

‘India & Others reported in (1996) 7 SCC 564

submitted that the earlier service rendered under

rthe Govt. of Tripura has to be reckoned for the

purpose of granting pensionary benefits.

Respondents’ contention that the rules and judgment,

‘as aforesaid, are not applicable in this case since

the Applicant was given a fresh appointment, cannot

‘be acceded to for the reasons stated above. The

Applicant has already made his willingness to

~deposit the G.P.F. amount he has already drawn from
fthe State Government. The fact that the Applicant’s
'élaim put forth in 1993 itself i.e., more than nine
:yéars before the retirement has not been responded
-till date shows the lackadaisical attitude of the

Respondents. The Hon’ble Calcutta High Court in a

celebrated decision rendered in the case of Union of

" India vs. Akshaya Kumar Mondal reported in 2003 (7)

~ SLR (Calcutta) 229 declared that pension is hot a

bounty, it is a premium paid to an employee for his

- past service.

[
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6. Considering entire aspects of the case and
the legal position, as discussed above, and the
Sﬁbmissions made on behalf of both sides, I am of
the view that the period the Applicant had rendered
under the Govt. of Tripura has to be reckoned for
granting of pensionary benefits. For that purpOSe, I
direct the Applicant to refund the G.P.F. amount he
had earlier drawn from the Govt. of Tripura and
thereafter the Respondents shall reckon the period
from 03.04.1963 to 14.06.1973 for the purpose of
granting pensionary benefits to the Applicant. It is
made clear that the benefits shall be given to the
Applicant only from the date of ;eceipt of this
order. In other words, the Applicant will not be
‘entitled for any arrears and the benefits will be
given notionally, and for the pensionary benefits

(no gratuity) alone.

The Original Application is allowed to the

‘extent indicated as above. There will be no order as

to costs.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN

/BB/
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Iin the Centrazl Administrativg Tribunal

Gauheati Bench

Case No, OA of 2003,

1)

3)

Shri Madhusudan Das Gupta,

Retired Selectioﬁ Grade (Wing Coach),

Resicent of Joynagar Near Upendra

Vidyabhaban, Agartala, West Tripura.
eeesseasApplicant,

Versus

Union of India, represented by the
Secretary to the Human Resource

Department, New Delhi.

The Director Genereal,
Sports Authority of India,
J.N, Stadium, Lodhi Road Complex,

New Delhi - 110 003,

The Director in-Charge,
Sports Authority of India,
Salt Laeke City, Netaji Subhas Eastern

Centre, Calcutta - 98; PIN- 700 028.
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4) The Director of Youth Programme, Tripura

éﬁlu
Gauhati Hig

now renamed a8 the Directar of Youth
Affairs & Sports, Govt, of Tripure,

Agartala, West Tripura.

ees.0.ROSpoOndents.
A N D
In the matter of :=-
An applicetion ¥/s 19 of the Administragtive

Tribunal Act, 1985,

Details of Application

1) TFacts of the case 3

(a) Thet the applicant was eppeinted in the post

of S%8 SRR SEW under Director of Education, Geovern-

ment of ioure vide Memo No.F.2(23)~DE/63 dated

3-4~1963 and he joined& in the pest en 8-4-1963.

—

Thereafter, the applicant was appointed
in continuetion of his e;rlier XRKERUREKXOR service,
the pest of Physical Instructer and joined in-the'
pbst ofi: 8th May, 1970 (Fofen@on) and his joiniﬁg
repert was accepted by vide Oréer N@QF.20§1-16)—DE/64

dated 15th May, 1970 issued by Deputy Director{Youth

Programme), Tripura.

antﬁ’u\n -tp/3'ﬁ> -
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The copy of the Order ¢ated 3-4-1963,
Rrgn2NQ 8-4-1963 and 15-5-1970 are annexed
herewith and marked as Annexure-l, 2 and 3

respectively.

(b) That the applicant served in the Directorate

of Youth Pregramme, Govt. of Tripura with effect
from 8-4~1963 as SEW and'with effect from 8-5-1970
he scrved as Physical Instructor in continuation of
earlier service., Thereafter the applicant-gat an
offer of appointment in the post of Ceach (Swimming)
under the Sports Authority of India vide Order No.
34-1(PP)/73/N1S dated 30-4-1273 and hé joined in the
post of Coach (Swimming) on 15-6-1973 forencon and
the joining rep@rtrdatai 15-6;1973 was forwarded by
the Authority to Dy. Superintendant, Agertala, Phy-
sicael Education. The applicant served under Govern-
ment of Tripura with =zffect from 8-4-1963 to 14-6-73

as SEW/Physical Instructor.

The copy of the appointment letter dated
30-4~1973 and joining report dated
15-6-~1973 in the post of Coach (Swimming)
are annexed herewith aned marked-'as Annex-
ure-4 and 5 respectively.

Conté...p/4.

Agertals Bench.
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(c) Thereafter the applicant was promoted

to the post of Cosch Grade~III and confirmed in the
post of Coach Grade-III vide Office Oréer No,1558
dated 21-11-1977. His name is placed in S1.No.91.
Thereafter he was promoted to Coach Grade~II with
effect from 1-1-1980 wﬁich will be evident from

W the seniority list. His name is placeé in S1.

No,54.
The copy of the Order datesé 21-11-1977
and Seniority List as on 1-1-1993 are
annexed herewith and marked/ as Annex-
‘ure=6 and 7 respectively,

(@) Thereafter, the spplicant was promoted

to Coach (Swimhing) Grade-I in the pay scale of
Rs.3000-4500/~ vice Order Ne.5555/92 dated 28-2-92

and promotion effect was given with effect from

28-2-1992.
The copy of the Order dated 28-2-2992
is annexed herewith and marked as
Annexure-8.

(e) That thereafter, the spplicant was pro-

moted to the post of Coach(Selection Grade) vide

Contéle . .p/5e
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Order No.38-1/CS/DBEC/SAI/2K/1713 dated 18-12-2000

issued by Sperts Authority of India in the pay
scale of Rs,12,000~375~16,500/~ ané he joined in

the post of Coach (Selection Grade) en 1-12-2000

(Forenoon)., This was communicated te the gpplicant

vide order dated 13-8-2001.

The copy of the Order dateé 13~8-2001 is ann-

exed herewith and marked as Annexure~9.,

(£) That the applicant was suppesed to join in
Triven&rﬁm, Kerazla at initial stage on lien service
from Govt., of Tripura. But the Govt. of Tripura re-
quested the National Institute of Sperts, Pathiala
Punjab to allow him to join in the Netaji Subhes
Regional Coacﬁing Centre, Agartals which is under
the control of National Institute of Sperts, Pathis-

la. Govt. of Tripura allowed the applicant for 2

. years in the said Institute on lien service and

accordingly joined in service as Coach(Swimming) on
15;6-1973 in Netaji Subhas Regional Coaching Centra,
Agartale, West Tripura.

,Th@reafter; the applicant was absorbed and

confirmed after completion of twoe years lien service

in the post of Coach(Swimming) Grade-III with effect

Contcle . -p/6 .
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from 15-6-1975 vide order Ne.1553 dated 21-11-1977
(Bnnexure-6) issued by the Directer, National In-
stitute of Sp@rts;.Pathiala, Punjab.
(g) hat the applicant served under Govt. of

Tripura with effect from 8-4-1963 ts 14-6-1973,.

The applicent submitted a petition €ated 2-8-1993

to the Director General,zk Sperts Authority of

‘In€iz, New Delhi for counting the period with

effect from 8-4-1963 to 14-6-1973 for pensionary

benefits. The petition was forwarded by the authé-
rity vide Memo No;PFuZOl/SAI/EC/864O dated 26-8~93
But the respondent #x#x €did not give any reply.of

the petition.

The copy of-th@ petition dated 2-8-1833 and
forwarding letter dated 26-8-1993 are ann-
exed herewith and marked &5 Annexure- 10

and 11 reSpéctivelyo

kh) That the applicant has gone on retirement/
sﬁperénnuation with effect from 28-2-2002(A/N)
vide Oréder No.675/2002 issued by the Director in
chérge,.Sports Authority of India, Netaji Subhas
Eastern Centre. But the respondent did not count

the said peried for pensionary benefits. i.e. the

Contd..p/7.
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‘peried with effect frem 8-4-1963 te 14-6-1973,

The cepy ef the Order Ne,675/2002 dated
28=~2«2002 is annexed herewith and marked

as Annexuree«ll,

a) That the Finance Doparfment,‘Miniatry'of,
Finance issued a Meme No.F.8(5)=FIN(G)/80 dated
Kk aRDwREEk 4-9-1990, which is accepted by Gevt.
of Tripura alse, allewed te ceunt past service

ané this will apply in the case ef applicant, There-
after, alse anether meme dated 5-12-1989 issued by
Deptt, of Expenditure, effice ef the Centreller
General ef Acceunts and this Meme alse will apply
in the case of present applicant and by these memes
the applicant is oﬁtitled te get his past service
served under Gevt. of Tripura with effect frem

8~4-1963 te 14-6-1973 fer pensienary menefits,

The cepy of the Meme dated 4-9-1990 wxkih
and Meme dated 5-12«1989 are annexed here-
with and marked as Annexure- 13 and 14

respsctivelys

3) That the Hen'ble Gauhati High Ceurt in a
case Shri Samir Ch, Saha Vrs. the State of Tripura
and ethers (C.R. 320/95 and CM Appl, 69/2001 )
sllewed ceunting ef past service vide Order dated
26=-3=2001, In this case saié Shri Samir Saha ser=-
ved in Central Gevernment with effect frem 3-3-1963

te 31-~8=1971 as Telephene Operater. He jeined in

Centd.. QP/BO
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the Tripura Gevernment with effect frem 1-9-1971, He
came after resignation But this xsg resignatien was
tteated as Technical resignation. The respendent

was directed te coeunt the past service ef Shri

Samir Ch. Saha and sanctiened the relief by State

of Tripura vide Order dated 27-4-2001, Therefere,
the applicant®s case is cevered by the said erder
d;ted 26-3=2001 in CM Appl. 69/2001 arising eut ef

CoR. 320/1995, The aweve erder was passed relying

‘l upen the decisien reperted in AIR 1994 SC 592, Para=
| B L.

10 wherein past service was céunted fer pensien,
T e ——— —

The cepy ef the Order dated 26~3-2001 and

Order dated 27-4=2001 are annexed herewith

and marked as Annexure-l15 & 16 respectively.

4) That the applicant submitted a Demand Netice
dated 12~4«2003 threugh his Advecate upen the resw
pendents but the respondent did net give any reply
eof the Netice,

The cepy ef the Netice dated 12-4-2003 is ann-

exed herewith and marked as Annexure-17,

§A) That Under Secretary te the Gevt. ef Tripura
jssued Meme dated 23-12-1971, Meme dated 15-1-1987
and 9-10~1986 and by these memes simplificatien ef

adjustment ef acceunts ef allecatien ef leave salaw

ry/pension between State and Central Gevt. have

been made,
The cepy ef the Meme dated 23~12~1971,
1511987 and 9=10-1986 are annexed herewith
and marked as Annexure~ 18, 19 and 20 res-
pectively.

Contée.ep/%
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5) That the applicant did not file any petition
to any Court/ or no case pending in Court in the

same subject.

6) That is no othcr 2lternative remedy than

by way of filing this application.

8) Relief sought

i) to admit the application.
ii) to call for records incluéing service
books ete. from the custody of respondents.

iii) to issue Notice upon the respondents.

//‘——"—;v) to direct the resnondents to count the

past service rendereéd by the epplicant as SEW

~and P/S with effect from 8-4-1963 to 14-6-1973

under Deptt. of Education and Deptt. of Youth Pro-

gramme, Govt. of Tripura for the purpose of pen-

cionary benefits including gratuity.

v) to d&irect the responéents to recalchéte
the peﬁsionary benefits counting the past service
with eff@gt from 8-4-1963 to 14-6-1973.

vi) to make payment of arresrs of pension
and gratuity within a period to be £ decided by
the Hon'ble Tribunale.

vii) any other relief/reliefs asitﬁe Ld Tri-

bunal @eem fit and prop2r.

Conts...p/10,
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For this the applicant &5 in duty bound

shall ever praye.

9) That applicant sent the application with
éocumants/capies»of application with annexures, by
Registered Post with A/D andprays to admit the
case andl he does not submit orally., The case may

be heard at Agartela when the Tribunal Bench will

come,
10) barticulars of Bank ﬁfaft from SBI
O8to] ocds - No. 5H0IBYI Baated
for Rs.100,00
11) List of Enclosers

1) Application with annexures

2) Extra copy of applicatien with annexures
(8 copies).

4) Pl ovdy

57\ﬂ1K41ﬁ$V\0LWhGﬂ
VERIFPICATION

I , Shri Madhu Sudan Das Gupta, S/0 Late
Sashadhar Das Gupta, ageél years, R retired from
scrvice in the Sports Authority eof India, resident
of Joynagar, Agartela, Tripura West Near Upepdra
Vidyabhaban, do hereby verify that the contents

of paras 1-to 11 sre true to my knewledge. and I

have not suppressed any material facts.

WLA\M« gr W .

Date: QﬁD\“\Dz‘ Siognature of Applicawtzr

PlacesAgartala.
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ce s With r'ufm 1c9 tu fig nmlm Jtmn dfat ad /@ 9' 62 to [0
M&yéﬁ/ Q MK dv . tov pppointaent under Tripara Admnx—-

7 ‘bration and h:.s BubQL(lllul'lt intorviow,*he Chief Cov rizaioner has been
' bl under glgnuds is-dicected AW

) to offer Shri M{%,@«%m\ ,gmézup(} tcmpora;.y post of
/(%o/«“ﬁ Eﬁu%am Wghaea

'—f-‘*-’;,”'; o o Cons 88/ in the )fa/ﬂ of pay of

_.,;_-5'{:,,;‘. .--'5_5'5@*8%*5/5 3 Uk:Sok o lajr«'. The dppowttbe will also be entiFled

M .,«3

/
e \130,~U.£‘8.n’ f‘aa,rnc..s.; and’ cther allowances at the rateo u,dJJlSﬂlb ¢ under,
&-10 sub,j(;at to tht, C(.‘nd..l.'terO{d'”lclld uown in rulcs end orders governing

]

the grant as such- Jllov..mcou‘ in fowce from timo ta tine. o -

/" ,.‘:';2_‘..,. = 'l‘ne temmg - appointment ave ~s :ﬁollows i .
. SRS S ’.lbc uppolntrwnt ls‘ purely on e*te,nporuw-.bns;s and will - -
LA npt 901110..3 any tlt‘le=bo p9rmanont e.aplayment.

o

IL. The ap*)cn.nt.;enu nay be L rainatid u.t‘an;y 4ine t7 a month's -
! 0, .. .-notice given by clther gide,. feneldy, the dppovl,ee or the

e e apoqmtm,r,»umhomtv witiout aseipning any redsons. The

! a.ppoud 10 aubh omby however, reserved the rigrt of ter-
dination the ssrvicha of the appuintec Lorthwith or before

BREEE ~tlis e«qa.mtlo of the. "t.Lpulatua periecd of novice by I
e naking peyuent of a gun squivalent to the pay (ad alld oo
cwE it e __ances for the pwmoa of notxcv 01‘ the unexpiver pbrtfou
~f’*,u3> e thérecfe: o . :
a 'ﬂ.g‘:,,, ILIEH,Thq.ap)oinﬁuuuu Gary iéq' iﬁn tho 1iability to serve in
STASRE SRS o) 2 pary. ol “the Union J) ivory of Ur: DT . :
*le.?*zThe appointe» will\n”Vu to Dngd Q) tyg'—wr1t¢nf ﬁest at
©® g gpeed of 30 wordy per mmu.tc within a period of. gix
. nonthg from the daby or his appointm 0ty f?.lll \g which
nis services are ligble to be temmawd.
V. Otber .conditions of serviee will Lo governcd by the
relevany rules anc orders in forece from time o ‘ome..
. 3 . _The appoi{n’mant w%U’,J. be further b yject tos- oG A h‘tfrf(éd
. ~I. Production of a certificate of Titnegs from **&—ClVlL
ﬁwg@ohf*%tiadic@ Bosrd-ef-~Pripura—adrinigir: {ion-0Y- any-
e ﬂr&eogntsed’“(:ovt':‘”l‘ltﬂlc.&l“330“*‘1‘(1. £ “;--«~ bl
I1. Submemou of s declarabtion in the forn "‘Jnclased and in
. event of the candidate having more than one w:fe living, _
oo -~ the gppointnent will be subject to his being ¢ xenpted !
N . . fron the enforcenent of the requirennt in this buhalf. !
T :III, ,.L.%ih{, of an oath of wllegiance to the cons 14 utlon of /
T -~ Indiz-in. sthe prescribed o ' , ‘
T v .. . I¥; Production of the following certiticatesi- W,:/ N
a)-Regre/DE Tomea/Certificates of c,dumtlona,. quallfica—-\
. . tlongd ALlested Leopy \ | i
e b) Our‘bihc ate of agé.” e
. _l;“ .. 'L-' : /

'»'E’"d’Paullzﬁ/GZ " L  noitdes.e2
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K ﬂ‘,"Ccntral/d State SGovernment or uulﬁ dary risgistratis in
T thc dricloged forn. :
‘_;,ip'_* d)fCertlflcdtfq in the pf@ubxlbud form. in support of (dndldatee
Pl :clalm uO balong to-a Sehedule Caste or Triba.

- ‘ S e
_?w;;~s.e) Dischargc c&rtiflcatvu of previdus e&ployuent, if :ny.

‘ ¢&uv oanw‘deuvcnv To by upec;i;gd.'

Tt W2y gleuuu DO otubu‘ whether the caﬂdidéﬁ@ L8 serv.ong or
ls under obllgatlon to Bgrwc,’elohhor'Curvral Qovcrn&ent'bepautment,

‘8 Stame Governent oy u pJullc \utnorluw.. .

5.»a4. Ii uny doclaration gEVhp oxr: 1afc1m¢t;on fufllubhd by " he cane
dldate prov to B; I&lb@ or if the c@ndfdata is ioand to havi will=
fuluy SHPPTCQud dny maxtqlal ih¢OThqulCﬂ, ‘he' Wlll‘hu ligble % removal -

L from serv1ce ud sach ‘Other action as Lovernnsn T may deem nec: ssary.

ff? . Ii'g‘b bqa§%M* yéyklbv éﬁl‘ Qhﬁéf‘ .s 5 acce; tg the
offer on,thc:Abovb L“Imh, e auould cummunxc ate nccoltance or report
fOI‘ duty ‘40 the. &7‘3*‘ %SW @f.K\F"C,LM E}h FALS Ta't 2% 20 ,/{“f&%/m
.Pygtha -G 'ﬁ' s f"no FuDLY ig” receiv»d or- tho Oqld date

; fg&ls,ﬁgvrepéit fop duvy b" the preacrlbed datu, the offer will be

rzﬁ;‘;é:a.te@;as emmggeni T e

o Sy i e TJA.~W1ll be allowed for jomnin& the éppcintment ¢« {fered to

L i“ ,“: f: . Ihlm. ‘..‘(, . ,’ ,:

v -m} hﬁﬁn R

. a.:;,...‘ axtebﬁaxién-fram a8 'cncloscd hurcwith,sho ld bu re'ugned
W this dministratlon aftvr haV1n5 ;t dulv fillad ir'

P ,{u

’ .i;'ff o SR ff??‘_ P AV 9/ £3>
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t. . In the case of Clags II- ~'.&ﬂnjg,&'-3 o iy
L app01ntuent onlyo C T e e DT
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.. ¥ -In the. case’of Class TIT o g e )

- &LV appointment only. .

'***1’ In the case of Class III .
- appointment onlJ.;
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. fhe District Inspector, .
>“l$i Soecial Education, Trinura. . , ‘ HZf fQ/
¢ . . i
SUB: Joining “eport. ‘ ANNEXURE‘ Q/
Sir, ' - : ‘
With referenceto the Lducation Departme mt's lemorandur No,

?,2(2%)-DE/63 dt. %-¢-6%, I beg to rencrt for duties =md subrit my
joining rgort to-day the 8th April, 1963 in the fore-roon with
medical certificate, character certificate, oath of a"leglance.

I would, therefore, re~uest you to «indly accept it ard oblice.

Yours faithful y,
‘\,\ i C)“ ’D (':“'_.(-,p\{f/,[_v\_ .

Dated, Agartala, (Madhu Sudan Das Gupta’

Apri 2 : T
Ithe 8th April,1967 Baula Passa, Hailasahar, irimra.
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R - GOVERNMENT OF TRISURA

PHYSICAL “DUCATION & CTION

Nl ) TEDUCATION DIRECTORATE . AWEXE@?L %

‘DPated, Agartala, the ‘5\4\ th May,1970.
HEMD "

| . Joining of Sri Madm Sudan Pas Gupta,Paysical Iistrucder
‘w.. A8 hereby nccepted with effsct from 8th May,1878(Forenso 12

o _ LY
. . o s e D AT
. 7_.7",* A S . (}w : (‘,,_.w—" ,-L\{:L‘ \’ el B
I - (M.K.Chaln'ahert%), SEAL
o | Dy.Piractor(Youth Programre}, e

_ Tripura.
. Cony tos-
Vel .. 1. The Director of Blucation,Government of Tripira,

: (Esatt.Non-Gazetted See.),Agartala in refere ice te
his Memo No.F.5(8)~L/69 dated 6.5.70.

\'/2;"»\111‘1 Madnu Sudan Das Gupta,Physical Instruct)r.
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THE NATIONAL INSTITUTE OF 505 Ts.
MOTIBAGH PALACE, FATI LA,

s ae

Rof« No 434~1(pp.) A3, NIS
t th N -
Dated fo Aprilgl 18730

e ’ Subject: RP?OTHTN;NT AS A ITATH IN THE o0ACHING WING,

Reference

. The Board of CGovernor s,
appointment as a full time (o

" Your Interview.

HeIuSe, ars nlessed o offe. yGU an
ach in

in the

Cozching Wing of tha Maticngl Institute of Sports, on the vallowiss

o 8rs’ and ditiangs- .
o120 uu:nﬁgnnh'c‘ SO AR

1o PAY pre et
DR . You uill drav e
o o only)
.- 500 plus dearn
. . ' present rate of dearnece

Cr ot Bkt as Interin relief.

24 TENURE OF BOST :

.o.[yat any
g LT
1e8tvices can. alen be teminated

tins hy ane manth'y
, L]

1 26U of notice,

T

e8s allowance e sanctiofed from tima to time;
z1lowance, houwever, being Ps, 116/ pu0,

- the exolry of tha otdpulated period of notice by
Of a sUm equivalant o the P

[
o .
.

P
N -

-
t'-:?

Your agpointmpnt is temporery. Your services csn beo tormir at -~
motics on either eide, viz., the zoocir tine

-;3~aﬁ;ﬂinheg,~Mithmu&"&eséenipguany_;aeaana.»-¥:&n~

Es'tarting gzlary of R, 250/~ (Rse Two hundr d and fifty
per mencem in the pay-scale of fs4250-10-350-E in15..

‘1us RSt 50 /5

without notice and forthwith or b'fara
meking bDayment, r
2y for full period of

i - .
- [ notics, or the unexpirec portion thersof. You may alss leave the
| service without notlco by depoeiting eirilorly tha pay 2quigalent te
R RRRGMEY Stden OF oo Math o the doriieeg e
X: (NEWERALE Sdrdny b one noAth or the udnexsired rortion thereof,
e TBAVELLING ALLOWAICE Te
o You will be entitled to tfaveliing allowance in zc~ordance #ith
the rules of the institute, or of ths State Government oncerned ip
‘ You are pPemenently assignsd %o any of the Stute gports Councile, un
- Official business, fo TA will, houousr, be adnissibie for Joining
the firet anpointment.
E S
. A¢ PROVIDERT UMD,
: R You will he a m@nia= of the Contributory providert fund Sch me

to the NI5 provident Func Rules.,

. .“qﬁl. . . . v
. Bq“ fb"fl!!_'{IQ‘.’c OF senvr rr- i
C .

. You uill be gover
~ from tine fo tine,
{' ‘ from the office on payment cof &,

6+ MEQLCAL FITNESS ETG:

N the Medical Officer eppointec in
‘%  Institute; an7
A o msfﬁj““f%fmiiﬁ*’- R

: -1 R e

of the Institute andg tubscription/contribution wi

Nac 2y such rulesz and requl at
A cepy of general conditiomns of

your charactor ano entecedents being found
.-‘;., N . . -

11 be mads accord ng

service can bg had
3450 (pcstage exira). '

s {Yourvappointment is subject to your “ming-found madically fit ty

this benalf for the gepvice of ‘the

. " -
ooocoaoc.?/—-}

ions as arnlivasls |

satisfactary,”

B DU N
~ .

(4

L 4
» g

£



7e PI ELL”‘CUHS:

i
2) Yaur servicos may ho aszignud to any rlace in Indis 23 may bo
conaiderod neccesary, ' \
b)  Yau W‘JJ PATTY Ut s o “u%ics A7 conching werk s ooay ke
-7 assloned toovou by bhs fetional Insti ttute it Sponts nad/er
SN ,aithh ]nhtaiutp/ ECDCLﬁuLCH/”FlV@Paltv, °tc°? homyeu s ay for
] L LI B - - . - . .
¢ £ho tine buing b =lanced . Yol mJ'xngumeh »r"?‘?j
lirector, HLE, merinheal roncrhs gc.mﬂ”‘ asked fog {rom
t;w; (¥ | LT, '

¢) Yol will vt SORT oy rtal P odireeri e indirectly nd Lill

. [ P e e . .. S
R L £ T ST A TR IR ‘T" -f\flf'"-’

in ony obfar arganistion,
'.)F tl—r' .“i"‘:?Ctl???.

wlbhout the prics -

) Yo wild gy

Y LT oeny poot elsovhers fxegpt with the
PLLOY peviaie:

If the terms and oc

YoU, you are directod tr oen

_Tedvendrum 7 " Lo

Ln80ifisd zbove sre accestagie to

Karala State Sports Counc_iI, ;ggamci SRaEhum,

— e e Gaoriy oo

1N any cete, Failing whish thi- of xppoimtm@nt e 11 aUtomat 1cal Ly
Y317 e ag$1urypnqgling. (@ ere cles to return the duplicobs ceny of

thi's qpuo*ntﬁﬁnt Ietler qguly teken of your having seoeroted the
terms and conditions This fo chould bn fccompanied hy £
character CurtlflcetQG, G @ reornt e

J

N CUBTonte, {rem Ohzaftod ifficers o f

-\0¢ "« State or fontrazl Gouveramant and s mnelosaed CAtosbation comes sy F
' in. o

M L e

= P < - - - M ‘.v. E : - S —-—\'7“ - .
S a. (- v . . . .

RS
( "a[glf‘\l‘«.nv )

CIRECTOR
ﬁimblgﬁﬁwavdm g Kerala State Sporte Councily & 18w s tm, 4

W e e sk L uial e . ——

cmen® WD TEY please be 1 ihf,rmEC immediate y after
jsfsfba, 197 uhethey the JUqLULHUql hos reported far duty ¢ not.
' Copy xbrwarcod to

--.-.--._..—.-.--—._

K Copy to icoounts Seclion.

4, Copy to Peresnal . file,

5y Copy to Service Rreord File ' .
N Copy to file #o,zd-1(Apet,) . f

L L U B

BT . ( R.L.AlARD )
o © <. DIRCCTGR
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To .. (? -
The Director of Hdncatinan 7
Govt, of Tripara : ﬂj

%‘” Yl ANNEXURE 5

(Throygh ths Supd-, QP Physical “ﬁu°“fl/n, Jdalur,
,i P]""\lr'\ ( /)11t1~).v,

. 15 per instructinn I i ousm 1“',]'_"'; nerein e
joinka dep)rt in *HQ post of u:l““‘.g Coach 10*01n,cd oy

in the fomnoon )f *Hc 1GPH Junc, 1973.
In this connection, I 3m 45 state that I have
joined in‘the same post on the 1st Jane, 1973 according to

*he di"‘e(}io"l of the IicubLJc .LoSo Po l la.

I wouldytherefore, remmest van to kindly caicellss®
. éﬂ the jolnﬂb report dated 3/6/73 & intimate the JlTCC*OP,
' KeS.N.I.s t0 accent my inining from 15th June, 1973(frrem on)
M- P ooligcjthmeb}.

!
'

/ YoursZadk  fzitwfully,

,,/ Meadimondan Dm%‘”’CE

i

Dbt ed Xgaxkak Jdaipur, (3vri “edhu Cadan gasqlnpg”
I:&;QU” June, 1973, . ‘ Suinving Copnt o

N f

R,



. 25-900 .in thelr respsctlvr pnsts from the date mentlaned ageine t

NETAJI SUBHAS NATIONAL INSTITUTE OF SPORTS:PATIALA.
(COACHTIG WING)
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ANNEXURE 6

OFFICE ORCER NO.

DATED 21t Nov.‘??

@.

The Enard of Governors, SMNIFES are pleased to confirm the
* following Grade III Co2ches in the pay scele of ‘Rs. 509-20~700. EB-

. . e8cht-’

‘8riNo,

Name of thé>bhégh-élﬁéhé .

2

L e S b v o e s e ¢ 04—t b i o &

Date af Canfirm: tion

\ ' $‘ndrfé~z
' (§*9>' | 3.

bw.

Bs

" Be

e e
11,
‘»ﬁ;'ﬁi‘ L 130

L ) " 144
¥ s

\/FJjT* . 18y

- 20,

- 25,

3 2.
S 1
4 %1,
§ 324
L 33.
A 34,
35.

A

110, 8h,,
She M 5. Shekhewat

12.

165 -
17, .

o ?.‘190 '

21,
224

' .230.
CrLh e 24,

15:260.T

L 27. .
28,

- 36 .

Mrse Kusum A Kurup
Sh. Riaz Ahmed, Tern

" Sh.Vijay Kumsyr Jain

SheKV,8herma

Sh," Shamsuddin,

She Dilip Kumar Das
She Kewsl Krishan

She* W.Kamini Kumar Singh

5he-S.L, Sapsuwot
I,5.Batpb .

Bhe S.K.Bhdpma

. 8he Dherem 8ingh Dehiya
_Bhe Gautem Kemlesh Kumar
. Shy-
Sha

SalpalcKrishen
BeS5008hi,

Sho’ .Robin

':Sh° Manjit Singh
‘8h,* Hargovind Slngh

Sh. D,.,V, K.Pillai
les ‘Kemlesh Minoche

.-8h. Sibcharan Bose

Mre. Swarenjit Kaur

§'.¢ Davinder Singh Thékur

She Piera Rem Sondhi
She Harbans Singh

‘Sh.. V.R.Mukkemala
SH..S PRE] .lem(Bl‘

8h..A.K.Dewen .
Shi« Anand Parkash

Sh. Guy De, Fortgsllend
. She Harbir Singh Sandhu
-.8he . P.J.Bevasgis
. Sh'
Sh,

VeK.Sani
H.B.Wadﬁkanﬂauar

sh.

» Nesih Singh Sendhor
~Shs VeK.Shukla
Nihal Singh Thakur

Table Tennis

21.1141974

Contdesse 2

3
Unlleyhall 14441374
Tennis 10401974 :
Cricket 14e 1974
Suimming 14441974
Beskethall 144,1374
Gymnastics 14,1374
Football - 14441974
Footbell - 141974
BaSkatbalI /1 .401974
Badminton 14441374
Gymngtics . 14441974
Football" 16441974
VOllBYball 104 o] 974
Cricket 14,1974
Opicksa~ il ~ - 1.,4.1974
Uollawball 1441974 i
Tennis 14,1778
Hockey *. 1e441374
" Tennis 1441974
Baskaetball 1¢4,1974
TeTennis 144 .1974
Wrestling 1.4 1974 -
Volleyball 1.6.1974
Volleyball 1.4.1974
Wrestling. 14441974
Athletics " 144.,1974
Teble Tennis  1.,4.1974
Gymnastics ~ 1.4.1¢74
Badminton 14,1974
FOOtball_ 101[30’;974
L/1ifting "6e.0.1974
Cricket 17.11.1974
N/Lifting . 18441.1974
iithletics 20.1141974
Daskethell " 2141161974"
Athletics | 21,11.,1974
Basketball 21411.,1974 ¢

A Al % 4
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T s .on -.--"---.;-D-.- P i .,.._______.._————.-._. .-..—-—-__,,..,—.-.—b—‘—"‘-
h- K Ce Rane . UOllEYball ' 21 05 1975
gg: gh g.5:Agadi Athletics 26, 5.4975 \
" . _gynq, Sh, Prem Slnoh Antle Wrestling 70.5:1975
r ) . '8h, Maghusuden Das Gupt® 5 *immi NG 1518‘? :\‘;’?‘5
’ ¥ 02, 55 Uaeﬁlx Singh- Ketric U711?t1ng °
. 9%, .She’ Repheal Poie _Hockey 1414197
944 . Bh. M,Ieheq peskethall 1.1,197%
g5, SNe Ce §,.Bhullsr Cricket 1.j,1%;2 ]
" gp, i She RySeTiuend Hockey 1410 . A
‘ . h Athletics 1.1.1976
. g7, . She jit sing |
"gg, 'Sh. Rem §ingh Mehraulie Hockey 1.141976
9g, . Sh. Tejbir Singh Footbell 1.1,1976
100, She 88.Choula Footbell _ 14141976
401,  Sh. R.5.Rangi Athletics 1,1,1976
102, She Sukh Lol Chaudhery  Footbell 11,1976
. 103, Migas' Medhy' Kapbou, Gysnestics . 1,1,1276
ot w04, Mies Setya Sldhu Lymncctics 14141876
;- | 7 )
!‘ v ' .,
(R.LAWAID)
i DIRECTOR
3 . - K
R A o ﬂ
: . A N
SEE Cipl?81 lel Coxches Concernﬂd /N{’_‘!
»r'; T sesrsteries/Youth Caoreinatars concernsd,
% 3. AocountS'Séction '// :
2 4. Personel filese
li | 5 Office order file
o i
BN File No. 371 67/(‘\11/{ IS
T . '; . N
1A_\ P 4 (anflrmed agalnqt the vecsncy ceused due to the death of $h.C,5. 0shi)
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57

53.

m Nv.
63.
63.

65.
66..

67 .

63.
693.
7C.
TE.
T2,
73.
74,
75.

'

]
i
i
i
{
_

.
!
1
t
i
|
3
]
]
i

. mmee b —nv-—u\m-o-u-m-n 14 o vy -.'— .-y

—. 4 S s

rore e

<A
i

N ME. . o

-
dAN Lo

. Juq
-»(

U.PHU &

BN | .n.LrW

IN THT DEPT \

‘\.HH QH

Nh.ww.qw

15.6.73

10.3.80

14.3.80

11.1.74
13.1.74
1.74

15.1.74

21.1.74

- i H
) C | _NIS
- Sh.H:S: Sandhu Jﬁ;w1wwew;ﬁqhm
Sh.K.K.Sanadhava | VR | 1.7.44
\MJ 1. S.Dasqupta SY Ot T.2.42
,ch.Nemai Kanji @ Cw1 ; 14.2.52
Sh.i.S.Rana -~ Posw o 1.12.50
Sh.B.Muniappa W. EB w 17.5.45 i
Sh.S.R.Dangaonkar : 3 1.3.36 .
&n.}.R.Baig i ¢R 1 21.9.48 . 15,
Sh.}anadi -,mSQm“ e, u 27TH , 26.3.44
Sh.P.S.Gill (sC) = ¥B | 4.2.39
Sh.R.L.Nghar i TD o 26.3.47

)
o »/w

S, S.Kalkal

Sh
s Sh.

.Suryavansi

Sh.a.Venkatapatny
Sh. S.R. Sanga
ch. Same 3ingh
n.S.L.321lwan
.Sajjan 3Sinch
.Sahib 3ingh
Ml.\J A. S. tmu.
,Sh. sukhchain Singh
Sh.R.S. Tanwar
Sh.Il. S.Negi
2akshis Singh

(2N

e~

:'@

I 52

P I L e L TN

15.9.44

i 8.4.50

23.12.47

© 8.1.46
5.11.37
* 20.10.40

5

!

”mm.q.uu

24.10.41
1.10.4
16.2.43
15.7.38
5.3.33
3.3.36

OSSR

€.3.74
2.4.74
74

74
4

G)

.56.
.6

1
30
8.8.7

16.8.74
28.11.74

1.10.80-

24.1.68

21.7.69
23.7.69
31.7:69

10.10.69

14,10.69

.t on m— e

hemme b emiie eme 1 et s ke e e S s &%

e .o - Sw— g re

w W W ow W N

-l

G» Fo )]

OF

WWWWWwWwNWwwWw w w W

!
THORITY - OF muoﬁm.an SING DIRECTIOR

ATE) T
of De 2000_AS00 /o

28,2,82
282,2.92

28,2.92
28.,2.92
28.2.92
28,2.92
28.2.92
28.2.92
28,2.92
28.2.92

28.,2.92 .

SUIPSTPRTY SR SNSRI

“DATE OF EOTAY DATE 0F HITRYT T PRTER T REIARRS
EXTRYIN GRADE-II ! IN PRISIHT ! PAYT . P S
_ | CRIDE N . :
11.1.80 - 128,292 i e
{1.1.80 28.2.92 - | : |
11.1.80 | 28.2.92 ” | :
R AT -1 R - A5 - R O
i14.3.80 Wmm.m.wM1 e 1
11.4.80 128.2.92 - | | :
:_r.4.80 28.2.92 : .
11.4.8C £ 128-2.S2. : ) m
h.a.80 28.2.92 W .
.4.80 128.2.92 ! -
1:4.80 1 28.2.92 o .
1.4.80 |28.2.92. B
1:4.80 28.2.92 . m
H .
3



NO;

pleased
the pay scale of Rs.

3D/ 194/C8/5A1/92

e

X

ANNEXURE &

JAMAHAGRL AL HEHARU STADIUM,

LODI ROAD COMPF.EX,
NEW DELHI - 113 Q03

FERRUARY 28, 1794

The Director General, Sports Authority of Indis has

S. No. Name

25.
26.
27.
28.
29.
3Q.
:S-I»I
32.
3I3.
3q.
35.
6.
7.
38.
39.

S/78hri

M.D. GURJIAR

R.S. AHLUWAL IA
B.S. SOHI

HARMIK STNGH

N.S. SIDHL

S.5. BRAR

B.S. DHALIWAL
G.C.S5. NAIR

D.S5. CHAOUHAM

M.S.: BHULLAR

SMT. KAMALJEET KUONAR
AHMED HUSSAIN
CHARLES CARNELIUS
BUDH SINGH CHAUMAN
N.S. JASSAR
SUKHDARSHAN SENGH
HARBHAGWAN DAS SHARMA
M.B. ASARI

5.5. WALLA

OM PARKASH

R.C. SHARMA
BIRLMAL o
H.C. BHARGAWA

H.S5. KHEITWAL

T.K. ROSE

5.5. MANDER

M.5. GlLL

RIAZ AHMED

WLoKGK. SINGH
D.V.K., FILLAIL
HARENNS S INGH

V.. MUKEAMALD
ANAND FARKASH

G.D. FUORTGALIAND
H.EB. WADAKIKANERAR
MN.S. SANDHAR

H.M. DAS

5.M. ARILF

R. K. NABHACHANDRA SIMNGH

to promote the undermentioned coaches to the Grade-l
J000-4500

Discipline

GYMNASTICE
ATHLETLICS
ATHLETICS
HOCKIEZY
HOCKEY
ATHILLETICS
HOCKEY
GYMNASTICE.
VOLLEYBALL.
SWIMMING
ATHLLETLES
FOUTBALL
HOCKEY
HOCKEY
ATHLETICS
FOOTRALL
BAGHETERALL.
VOLLEYDBALY.
GYMIMASTIC S
LAWUN TENMN .S
BYMMASTICS
FOOTEALL
EADMINTONM
SWIMMING
TADLE TEM 18
FOQOREY
ENGKETEAL |
LAWK TEMNS
FORTENLL
BASKETRAL .
ATHLETICS
TAGLE TEMALS
FOOTRBRALL
WEIGHTLLIF T ING
EASEE TBEAL L
ATHLET 1CS
FOOTEAMALL
napRM I 1O
BADMINTOM

been
in



S.No. Name

qw.
1.

P2
P3.
G4 .
KT
P

GURDAS KAk (60D
V.R. BEEDU

RAM CHAKNDER

J. 8. MEHAL

LD 5. NAGRA
S.5. SANDHU
M15S BARJINDER RAMU
5MT. GURBACHAN IKAUR
SATRAL. KRIGHANR
H.S. SANDHLU
Kol. SANADHAYA
M.S. DAS DUFTA
NEMATL KAMJIL

M. 5. RANA

B. MUNMIAPPA

5. R. DANGAONKAR
M.R. BALG

MANAD I RANGARAD
F.S. GILL (80
oL, HNAHAR

D.8. BURYAVAMSHI
S5.5. KALKAL

A VEMEATAPNTHY
H.R. SANGA

8AME SYNIGH

S.L. SALWAM
SAJIAN SINGH
SAHIB GINGH

. 5. BAL
SUKHCHAIN SINGH
R.S. TAMNWAR
K.5. MNEGE
BAKSHISH S1INGH,
G.5. HMEHLA

G.S. SARAN

R.D. ABAHARAMAL
MOMEN CHOUDHARY
PRITAM S1NGH
5.5, RAKI

S. SHAMSUDDIN
S.L. SOERASKHAT

G. K. SHARMA
MIAMIIT SINGH
HARGOBIND S1MGH
P.R. SOHDH] (80
S.6. " TIKEKAR
f.. DEWARN

Vo. BSONI

F.d. DBEWASIA
JABJIT SINGH

I 8. SAMARA
CHARAN DAS

GSMT. ALKL PREABHAWATL
R.C. ANATH)

5.5.. JiFR]

PofL OHTHOMY

. K, GUFTH

Digciplioeg

RAGLETBALL

ATHLET1ES

VOLLEYERALL

SW I MM ING,

WEIGHTLIFTING

SWIMNING

BASKE TRALL

BASEETRALL

CRITKET

WEIGHTLIFTIHG

WRESTLING

SWItIMING

GYMMASTICS

SUIMMING

EASKETRALL.

RASEETRALL

CRICKET

ATHLETICS

FOOYEALL

ROADPLIN T O

VRESTL LHNG

VOLLEYBALL

FOOTINL L

WRESTL ING

WRESTLINC
WIEGHTLIFTIHG

WRESTL ING

ATHLEY ICS —
FOOTBALL
HOCKEY
HOCKEY
SGYMNASTICS
ATHLETICS
voLi.EyeAall 3'
ANLETICS !
POCEEY .
VOLLEVEALL

VOLLEYBALL

ATHLETICS

BESKETRALL

BASKE 1 EALL

FOOTBALL

HQUKE ¢

LW TENNMIS

WRES LIRS

GYMNNGT10S

ponrrTON

CRICKEY

CAFHLETICS n
VOL LE Y RALL /f{

BEERE TROLL
VRESTL LG
HEICH I

LAbdd TEDRMTG
FAEL - TENIMD 3
HODE
BOLE T TIYON

v v
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PR

Haing ' Riscipline
S.0. BOEL. MEIGHTL IFTIMG
B.S. CHAWOT TAGBLE TEMNIS
A.5. BBBLT GBYHRASTICS

To HOGHARGIL
SHT. MANIIT KEOLR

WHRESTUING
YOLLEYBALL

C.5. BHULLAR . CRICKET
MN.5. SOHOTR ATHLETICS
D.L. HAGOR : : CRICKEY
MADAN SINGH HOCKEY
BMT. KAMLESH DHOMMY HOCKEY
B.5. RATHORE YOLLEYRALL
G.5. PATHANIA CRICKET
Foi. BHOMDORL BODMIRTOR
VICTOR DavID HOCKEY
F.5. KRISHMOMACHARYULU BASKETBALL
M.A. TARUI SIDDIQUI BASKETRALL
VOLLEYEBALL

DARIAYA STHEGH

The prosobion will take effect from

Februwary 28, 1992,

A1) concerned coaches

Execittive Direclor (Y, SAI-MIS, Fatiala
Dean, BAI-LNCPE, Gwalior

Frincipatl, S5A1I-LMCPE, Trivandrum

ALY Regional Directors

AlE Direcltorates

Can, sAx e

nno, snl

850 to DG, sl

S0 to Secretary, Sol

Personal Files of all concerned ceaches
Office Urder folder.

Lhe

ALE Elecats v DitTectlors -in LCorporate 04 fice

CUFIHATH
IRECTOR (F

faorenoen

b



~ oy | SPORTS AUTHORITY OF [MUTAs NELAJT SUBEAS g
EASTERN GENTRE: SALL LAKE CITY s KOLKATA :

Nos PF=1001/SAT/B/ et < Date: 13.08.2001

ANNEXURE 7

OFFICE ORDEI Nuz 257 /2001

In temms of SAI, New Delhi Office Order No. 38-1/CS/DK./ 'A
SAI/2k/1713 dated 18¢12.2000, Sri Madhu Sudan Dasgupta, SAIL |
Swimming Coach joined the post of Selection Grade Football | b
Coach on the forenoon of 01+12.2000 in the pay scale of 1
Rse 123000-375-16;500/~ on promotion on purely Adhoc Basis, : i
vide this Office Order No. 68/2001 dated 30.03.2001. |

His pay is fixed at gs. 13,500/- in the pay scale of -7 B %
Rss 12000=375=16;500/= weeof, 01.12.2000(forenoon) and rse13, 375/~
from 01.02.2001 with date of next increment’ to Rss 14,250/~ )n

0190242002
This issues wiilhh Lthe appiuval of Director Inchaigce \
| . |5
Iz ,c\/\/\g—m\" b
- — 75 % . 2 } .
' ( S &R.Bakshi ) i
Tos , Asstt. ‘Director(C ) it
©o |
1
|

Sri Madhu Sudan Dasgupts,
SAI Swimming Coach

C/0 The Secretary,
Tripura State Sports Council, : '
NSHLL., NS. Road, . %
Adartala, TripuralW) ~ 799001.

8D
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. Thh Dlteoter Gomamals @.63"
spcea mmmy of Indh g‘ﬂ»
New nam. S R

Thrsugh Otrectesef Spopts & Yeuth p@;
. Sas! ldmiize Smttilane, AN’NEXURE |0

. Sulty= ﬂuyor far oy ssrvice unﬁmuon
/ _ L eo Sulmnming Ceach under S.A.l. te ,
. got tho PLNSION bonifit Iiks Contraul

5"0

. - l havu tho heneur h bring t» yeur kind mueo ahut the fellowuing
i fase TRE .YBUE. ld.nd nwul aml mymneheuc ocsneidoration ¢t get the -
s pansion mm. o

- 1‘ . - . ‘. ' . - ]

mt atoy

- 8) l ho ueumg n pl\yntcd lnstructar uneo: the th. or Tripura
“* U’ﬂ'“bﬁo“’“ h 14‘601!7&

% N u.) 1} mk oy mmu ‘in-Grashing Pren n.x.s. Patiala in the csasien
1971-?2 and 1 Jained qe wing Qach(Sudnuing) erade 111 undar NeleSe as 2en
. “‘0 ) ”M at N.S.&C.C; Apattalay Gevte 0P Teipure oN 1505073 W Nnﬂ

qum 81} W Mm-nh nesdsd far the purpesss -~ -

| .};ﬁ,; ~ 443) Accareingly, J Mevs permanantly bach abestbed as etontng Geach B
e ,fm cenpletisn sf oy 1ien ssrvice under Nel.Se scainistration wth the - -
| nnﬂ!lgmn ae Qnﬁh mdl 111 (Sulmnimg) weomfe 154641975 -

e ¢ f pETA T uf hﬁ. 1 have:Compiatsd 20(tuanty) ysars of sprvice unger NeboSe .
o ".nt Jade1y Cspattasnt of ysuth aorvice, Gavts eof Indla and helding the

iatief cneh ‘Srate 1 (summ}cucn) and pested at u.s.a.c.c. Agartala
QVB If mmm :

g W-; | ,.lbu. 1 @nt 8 drew yaur kino attentien tl'nt. 1 have-atdrady @

dth-»dum the tetel amsunt - fium my GePefe A/lB=T/EON/4729 when I have
M saan abme o By the NelsSe in ths yoar 1975=76 for which § en Maw

A .,/.auny umhn frea the sspvice of ecucation Dopartaont Cavt, of Yawu.

R Eu. T an-y ‘ta youp Windesl? that § havs duciced to dipssit the
Y m.a a-unt oP-GiPeFo dtaun by & for the paried ef oy eutvice under
R | Cirectarats Gevte of mlma ts your ammammn

L s . - e YOUD® - f.‘thﬁlu,

| WQ@B
' (ﬂadmmdun Das |

SeAels Sudoming Geachy
Gradsely NeSsReCoCy
Asartalay Tripudte Weste

PR R

Lb.m rlaley the
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To
The Re

NQ@F 01 (6“9)‘9:3\[?/99
Government of Tripu
Birectorate of Sports & Yeuth Programme

25

(Establishment Section)
» %%

Bated,Agar‘tala,thezj [ £7/19934

glenal Birestor,
Spoyts Authorit
Netajl Subhash

of India,
astern Centre,

Caleutta=700

Sir,

. Lof Tripurae

Subie Prayer for service confirmation as Swimming °

Y

A}{;D'SO”"Z——\ Y

ANNEXURE

.
{

Coach under S.A.I. to get the Pension
benifit like Central Govt.employees,

I am te forward herewith an.applicotion recaived
fram the Sri lMadhusudhan Bas Gupta, Senele Swimming Coach
Grade~I NeS.R.CeCeAgartala,Tripura(v)(in original) for count
thé previous gervices undsr Education Bepartment ,Governnent

from yeur end,

Enclo:Q

one

ariginel appbication.

- Copy tos

1

This i3 for faveur éf kind necesgary action

Taurs faithfully

o4

for Diredtor

€9 ’

Zports & Youth Prozramme

Tripura,

&//}{/;;;\ﬁaéhusudhan Bas CGupta,l.Ael.Swimning _
- Coach, lrade=I Ne3,40eCe Agartala,Tripuralv’)

for compliance.

/!
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- - ~ 8PEED POST AIV R

SPORTS AUTHORITY OF INDIA '
NETAJI BUBHAS EASTERN CENTHE ANNEXURE’ [
SALT LAKE CITY : KOLKATA.

NO: PF=1001/sAI/EC/6041 Dated : 28.02.2102

OFFICE ORDER NO: 675/2002

On attaining the age of Superannuation Sh. !liadhu
Sudan Das Gupta, SAI, Swimming coach will demit of 'ice
a# Selection Grade 5wimming c¢oach of Al with effict
from 26.02.2002 ( afternoon ).

N
( N
R\ ‘?ND\W\

N\
( SQMEN CHAUDHUR. )
DIRECTOE= INCH: RGE

To

She. Madhu Sudan Das Gupts,
Selection Grade Swimming coach
C/o. The Incharge

SAI, SAG Training Centre,
Dasharath Deb State Sports
Complex, Badharghat,
Agartala - 799003,

{(\\;\,\/m

! Sh. Madhu Sudan Das Gupta,
S8election Grade Swimming coach
C/o. Viest Joynagar ncar Upendra
3idya Bheban Govt. Girls School,
P.0s Agartala, West Tripura-799001.

88
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-~ . ~ No,F.8(5)=Fin(G) /30 _
S Government of Trioura [\IQIQIE)(IJE(IE“ ]CB
Finance Department
; UL
Dated, agartala, the 4th September, 15,
WMEMORANDUM :
Sulzject 1= Simplification of adjustments on account of o
allocation of legve salary and pension bLetween
Central and. State Govemments.
. i In continu.tion of this Dep artment Memorandum
; of even number dated 20th May, 1933 and No.F,1(2)-Fin(G) /35 -7

dated 1l5t¢h January 1387,

on the ahove-subject, the undersigned
; is directed

to forward herewith a cdpy of this Department's
letter of even number dated 16-5-33 and letter No. T-14018/2/37
U7 7 codes/543 dated 21st December, 1939 together with copy
of Office Memorandum No, F.l4(5)/§§/Ta/1112 dated 5-12-39,
/ receivaed from the Gove;;%ent of Indzzﬁ\?HH

e T A v, i

istry of sinance,
Departnent of Expenditure, New Delhi, for information, guidance
and olssevrvahte,

( A+ M. Goswami
Finance Officer & Deputy Seciw
Govemmment of Tridura.

To

All departuentsy Heond of Department.
Aecount mit Genural (audit), Tripura, Ayartals,
Senior D. xe G, (A & E), Trisura, Xy artal a.

v A e e vk s i s e

e e e e e el e o
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. HO, 14(5) /86/T//3 112 ANNEXURE‘ / 7‘
. GOVERWMu'L OF INDLA
MINISTRy OF FIN:+ICE
DEP ARTMEN'T OF EXPENDITURE
OTROLLER GENER'L OF ACCOUNTS
8TH FLDOR LOK N2vpK J3HMIN
KH2N M2.RKET NEW DELMI .. 110003.

e 206 0o o0

Dated, the Bth Peccmi»r, 1939,

_OFFICE MEMOKRANDUM

Sul.ject := Simplification of adjustments on account of
allocation of leave salary/Pension '.etween
Central and St-~te Govermments.

Attention is invited to this office OMMO NT.,
14(5) /356/T;/1C29 dated 2.10.1336 on the sul.ject cited above,

2. This office has een rcceiving reference £10m
Unipm Mtnistrics/Departments as also the State,Govefnments in .
regards to tne applicaility of the aforesaid 0.t dated I 10.1336
to Government employes( temporary/permanent), moved from Céntral
Govemment to stote Covernmencs and vice versa in termms 7 il X '
of the Department of Pegsonnel and administrative Reforas | ctter
No.3(20) /Pen (i) /79 di-ted 310301382, The matter was taken up with
the Ministry of Pcrsghnel, i 1t Public Gricvances and Pension(Deptt,
of Pension ani Pensioner's Welfage), who have since clarif:ed this ‘
point ac uacer i~

"The Controller General of rccounts O.MJNu . 14(5)/
36/Ta/1022 Jated J.10,1385 sueks to dispensce with the syst:m of
sharing pension liability ‘.etwecen Central.anQ»Statu Governaents,

as contemplated in Jppencix- 3-2-1IV of jccount Coue Vol. 1, It

would, thercfore, e MREUrallv apolicnole to all cases where the
- :

r K

v

Ll

system of apportionment of pension liaility was in vogue orior

—————y

Lo its isSue i.e, in regpect of Loth permanent and tempor:ry

\..._____,.,..—-—-—V-‘ .
emdllyescs of the Cencral/State Government,as the case mey e'.

™S _
SC/=( R. N. NADWZNI )
a&>STT« CONTROLLER GENER.L Ol 2CCOUNTS .

&

211 Ministries/ Dep-rtments of the Government of India.
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“,LcATION NO. 69/?001 IN C.R.320/05 ( (n/0.) 7

b wto

ST S e i st ¢ 1. e e mrmn s (g NI O

burn D.nc - Office notes, reports, ords (s g procoy lluz,
" N, i ’ with signatore
contd,

In view of the aforesaid, the

‘ 1
294942991; ordar dated 22/12/2000

t

assed by this
!
‘court in W.p,(C) No.320/95 is modified

()_ as follows ;-

(i) The pnfltioner s past,

)ﬂé ' servtre from 3.3.63 to 3l.g, 71 be counted
T¥~g ‘ Jn ‘cdlculating his qualifY1ng service for

: gariy, the puTpose of retiral benefit;

i aum““‘dU1~Auf\ Alamo g

n Vo

:} ‘ L o (11) 5o far”the leave encashment

! benefit of the petitioner is concerned,

J

; ‘5422 the authority shaly count 75 days’ as

: un-utillsed Earned Leave ang 138 days

: Apmmmmmqfuhnnn- Y

, : q‘mg&ggin‘ as Un~utilised half average pay leave

ag his credit as gn 3L.8.71 ;

Ig_"' The petitioner is to execute an

,Indemnity Bond for the amount of Jeave

I(l I

; T encashmenL ‘corresponding his 138- days'
I

RS ETPR
half average pay leave before receiving

therayment to the satisfaction of the
compétent éuthority.

With the abgve observaticns and

.
-

directlona the Civil Misg, application

.ll. e

is dispoged of.
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\Serlat Date Office notes, tenatts, nrders or peace »Jdine N .
"Moo - with tignature 1
v’ ) . .
I ' B FORE
I‘: ' .
: - TE HON'BLE MRLJUSTIOE BLB.DER
126/3/2001 Heard Dr K Bhattacharjee, * {
. Jearned counsel for 1the potitiomyr and
Mr.A.Ghosh,learned counsel for the res-
Lo pondents,
Y

.\ /iv- This petition has been filed
\\ - ! y seeking modification/clarification of

i . the order dated 22/12/2000 passed by -

A’QA‘!" DR

Duns:

. ... this'court in W.P.(C) No.320/1995 so

Anthotired U /5 1+ i SR

2

A, itim presernt department of the petitioncr

TGP A-~(5.2.2001~10,0

e
B e ey

R N W PR

ctmmn mi e 85 ¢ el 4 e et f
drevi e ee b emen bla . SnEEIL b CAdlasenbases s - b SR s me ¥ -~ -

. ¢ . .+ far the counting of past service of the
petitioner is concerned.

Co The present cle});\x*'U:lent of the

oo .01 petitioner has been dragging the matter

G e on the plea of non-availability of ieave

//’"’)/,,\'}-'/ e record from his parent department. Vide
sl e £ . '

Canl it Hich Goesr,
T Agortas,

.. o .
[foapets,

- correspondence dated 9.5.1972 it was
Soee,ot confirmed that the petitt‘oner Shri San}.i::-
oo L., Ch.Saha, Ex-Telephone Operator of Irdiaa .
oy . + Posts & Telegraph Department had 75 days! :
. N .':-, . Earned leave inAhis credit as on J.9.71
and his half average pay lo ave was for
138 days-upto 2.3.197L. The petitioner \
Jolned in the present department on
1.9.74,
From the records available
as mentioned above, I am of the consi-

deved opinion Lo hold that as on J.9.7!

“the date when the petitloner joined
e ANIA RN in the precent department, he had 7% ;

(, .. ; ,
//' /r‘_-'f/—')‘(-ﬂl days' Garned Leave in hls credit, Now,

JC My ©M ' Contd s p/("l y
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! ‘Office rotes, reperis, orderd or proceediogs
l with sisnature

will bhe 16 ﬁo dl[flcultf.go.cnléﬁiﬂie
the leave encashment benefit of thx
petitioner treating only 75 days ea.n2d
leave he carried forward at the tim:

of absorpticn in his present departnent.

i So far the half average pay
\leave is concernrd, from the last entry
vmacde in the ser 2 book of the peii-
tioner showing'verification from
11.,4.70 to 31.8,7), it appears that

the petitioner n:ver availed any half

average pay leave. This beiny the

positlion, I have no hesitafion to take
‘into consideration the Annexure-P-L
‘as correct and thus from Annexure-P-l
iit transpires that on the date when

Lthe petitionsr's service has been
gbrought hare under his present em-loyer
Ew.e.f. 1.9,71, he carried with hi»
\138 days' half average pay leave. So,
!that 138 days' half average pay l:ave
may be credited to the petitioner in

granting his leave encashment berefit.
However, the Jearned counsel appe wring
cn behalf of the respondents subrilts
that to avéid any future financi.l

complication, the pelitioner may be

asked to furnish an Indemnity Bend

binding himself and his legal heirs
|

i to-re-pay A4, overdrawal subsecqiently

detected. The submission appear: ‘to be
, :

\genuine and honafide.
Contd... I/o
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~ ANNTZURE g
NOoF $5(93)-ICAT/95/Estt
GEVERNMENT OF TRIPURA.

OF INFORMAT ION, CULTURAL AFFAIR® & TOURIS!
AGART AL A .

Dated, Agartala, tha «z,;zy\@,p,d » 2601

0 _R_D_& R __

WHEREAS, Sri Samir Ch. Saha was serving as Telephone Operatdr

e e P oA T UDemartment, Govornment of India from 3-3+1963 .o 31-8-1971
iz Guindicg 1o this Gegactment to the post of S.D.P.F;l',under.
oGt WP Ty dew oy oo
VN

s RE Ly 9T 1 Saniy apponlﬂbeforo the Hon'mle High Cort for coune

6 his wuet service undor P& T Domartmont for the purpas: of pLﬂSluW~

il {(nl " A \tf\n \‘\ ‘
AND 7
WHEREAS, the Hon'le Wigh Court passed an ovdoer, on 25-3-2081 . ,

waainst the case No. C.M.Appeals69 of 2081 4in C.R.Lasc No.320 of 1595 that
the npast seryice under P & T Department from 3-3-1963 to 31-8-1g971 = nArbD
countcd a5 UJllleﬂg service ‘for the purposc of raL;{Hl bene *its etce and
also 75(scucnty five) days Earned Leave and l3l(¢n| hundred thirty sight)days
Ha lf Fay LuiV“ as crcdited under the v & 7T Dﬂpartment upt o 31-R=1971 xyxy, '
Ccadited with She legves of thlﬁ Dopartment.
PHERCTORY o wae Gavernor 1s pleagsed ta awdor tH;u'ths'pa§t

Sy bR ing tne sost of assistant Diresior) for the

i oo Mel S Lot ader P& T Dopartment will e counted as
Solo o o pusezse of all persiocnery enefits apd Earned
AF s 1w ws ererdited in fav our of him as indicated above

cit1 aico mefnredited with the doaves undor this Dopartme it

("
‘ T ( : pem e g \
( Shyamalima Eanorjes )
Secrotary, *
Gavernmen® of Tripurae

I_'Z',ﬁgay?'t:a HEs -
1+ The Accountant Genoral,Tripura,Agartalas
2.'T§ﬁ“Tr|530ry Off icer, Amartala Treasury No Il

Sri Sanfr Ce® Saha,Assistant Director,Tourism Win j,Swet Mahals

4o Tha"Head¥of " 3Ff ice, Tourism Wine,Swurt Mahal, Agart sle for infor-
nevian e Ho o is rnqus@tr4 to cxesyte an Inugnplty Flnd'From St

é?' Sakt hafors envicgs of cpeashment of un—utiliied leavo.
v o W, e Uicsctorete of ICAET,agartala.
NG
" SE Pla oy oo wwiin hy Saha, dSsisl 3nt DIy rctor.
:fw ! ite
R
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ANNEXURE [

ANNEXURE - 16

No.Fe5(93)=ICAT/95/Estt
, GOVERNMENT OF TRIPURA
Department ef Infermatien,Cultural Affairs & Teurism

Agartala
Dated,Agartala the 27th April, 2001,

<O, R._D _E R
WHEREAS, Sri Samir Ch, Saha was serving
as Telephene Operater under the P & T Dopartment,
Gevernment of India frem 3-3-1963 te 31-8-1971
prier te his jeining in this Department te the pest
ef S.D4PyR,0O, under the Government of Tripura;
A N D
WHEREAS, Sri Saha appeal befere the Hen'w
ble High Ceurt fer ceunting ef his past service
under P & T Department x fer the purpese eof pensien-’
ary benefits etc,
A N D
WHEREAS, the Hon'bkle High Ceurt passed an
erder szxxza en 26-3-2001 against the case No.C.M.
Appeal 69 ef 2001 in C,R. Case Noo320 of 1995 that
the past service under P & T Department frem
3=3-1963 te 31=8=1971 be ceunted as qualifying ser=
vice fer the purpese ef retiral benefits etc, and

alse 75(seventy five) days earned leave and 139

(One hundred thirty eight) days Half Pay Leave as
credited under the P & T Department upte 31-8-1971

be credited with the leaves ef this Department.

Centd. op/2.
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NOW, THEREFORE,the Geverner mf is plaeaased te

erder that the past services ef Sri Saha(new held-

ing the pest ef Assistant Directer) fer the périod

frem 3-3-1963 te 31-8-1971 under P & T Department

will ke ceunted as qualifying service fer the pur-

pese ef all pensienary benefits and Earned Leave

and Half Pay Leave as credited in faveur ef him as

indicated abeve para will ke alse be credited with

the leaves under this Department,

Sé/=
(Shyamalima Banerjee)
Secretary
Gevernment ef Tripura
Cepy te &~
1. The Acceuntant General,Tripura,Agartala.

2.

3.

4.

5¢

6.

8e

The Treasury Officer,Agartala Treasury-II,

Sri Samir Ch. Saha Assistant Directer,
Teurism, Wing, Swat Mahal.

The Head ef Office, Teurism Wing, Swat
Mahak , Agartala fer infermatien, He is
requested te execute an Integrity Bend

frem Sri Sri Saha befere payment ef encash-
ment ef unutilised leave,

The Head of Office,Directerate ef ICAT,
Agartalae
Directer's Cell.

Personal file ef Sri Samir Ch, Saha, Assis-
tant Directer,

Guard file,
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w4, S, PRI D, (Appl. Maths) LL. B, % RESIDENCE
- OL & I'E 5, Ramnagar

= ulest High Court, Agartala Bench ANNEXURB [%ﬁl}(;?;aog;;

5+ vh Flourt Bar Association .
ripura (West)

"VWW

Date... ]9‘4 ‘4 0}

XL L4 LLdd

\ DodaNg WOTICE

1) Union of india, represented by the
Secratary to the Human Resgurc:s leptt.,

Hew Jelhi,

4) The «“irector Ganeral,
Sports nuthority of India,
Ge Ne ctakium, Lo€hi .0s€ Cosghexe -

ey wvelhl - 110 VW3,

3) Zhe Lirector-in-Chargs
Sperts Authority of Inuia,
' Salt Lake City, Neteji Subhas iastern
Centre, Calcutta - 98
PIN = 700 098¢
earseeOCiCE HeCEivars,
For ank on bahislf of 1=
Shri Ma&bmuﬂan Je8 Gupta,
katicad Sslzction Gride{wiayg cachl,
Sports Authority of india, poited at
Basharghat vasactath 53 Stadl ua,

Badharghat,Agartala,test Tripira.
veseasesiirtice Givar,
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Dear sir,

Under instruction and for and en behalf
of my aforesaid client, I serve this Notice uponvff
you the Notice Receivers stating the facts and clee

iming the relief as hereundar S

1) That my aforesaid ciient was eéppointed in
<he past of <bk under the then Oirsctor, séucazion'
viis Memo NO«¥e2(23)~DE/63 dated 3~4~1963 issund

by the Lirector of Education, Government of Tzipﬁra

and joined in service on B=d=1963 A.0,

2) That, thercafter, my client was appointaed
to the post of Physical Instructor since 1964 in
continuation of service rendered in the post gf

SEW,

3) That waile my clisat was serving in tha
$I8t of Physical Instructor under Goveranent of
Iripura, he received an interview er ﬁho post
of Coach{Coaching wing) and successfully passed
the interview and appointment issuod under Memo
of :aiorcnco Ho o341 (PP)/75/815 datnd‘30-4-1973
issued by Directsr of the National Institute of

Sports, Pattiala, Punjab and my cllient was posted

Contd, . .p/3 .

3\
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in 3tate Sports Council, Trivendrum, Kerala, My
client was suppessd to join in Trivanagum, Kerala
but the Cavernment of Iripura requested the Naticnal
institute of sports, Patthala to ailow my ¢lient w0
$akrex join in tie Hstaji Subhas Regionsl Coaching
Cantre, Agartela, 4ast Iripuca which is uneer the
control of Nuticnal Institute of Sporte, Pattiala,
The Government sf Tripura allowaé te Joir on lien
scrvice for tﬁo yeéars in the saie Institute and
accoralagly my eclient joinfgn 15-6-1972 in Netaji
Subhas Regicnal Coaching Centras, Agurtala, vWest

Tripurae.

4) “nat , thersaftes, my cllent wes wbsorbss
and confirmed after completion of 2 ye&ra lien
peclioe 1n'tna post of Coach (Swlﬁminq) with effect
from 15-6=-1975 vide Qffice Order No.15%e dated
RANKKNKIRR 21~11~-1977 Lssued by the birector, Haw
ti;nal Institute of Sports, Fattinls, Punjab., The
name of my client is placed in S1.¥0.91 of the

aforesaid office Order dutad 21-11~1977,

theraafter, my client was wliowed Coach

iGraie«ll) wich effoct fron i=1-1980 which w;ll be

Conta. QF’/-4 L]
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avidant fraﬁ Randority list of Coaches as on
1-1-1993 (Grade-1), again, Ry client was allowe:!
Coach (Grade~1) vide Office Order Ho.5555/92 dauoﬁl
23-2-1992 and his nave was placed in 51.M0.51 of
the aforesaid Order dates €8+2«1952 and e was |
glven tiie benafit of Coacn (Grade=f) with effect

from\28w2-1992.
5) That thereafter, Assistcant Director(cC),
Sports Authority of India, Netajs Subhms Bestern

Centre, Salt Lake City vice office Order No,299/

2001 dated 13-8-2001 and by that order my client

waid allowed Coach (Selecticn Grads) with effect

f£rom 1-12“2000 A,

6) . That thereafter, my client has gone on
supenanhuation with offect from 28-2-200C2 ba/m)
from servica vida office Order N0.675/2002 Lssueé
by eha‘Dircctor In=Charge, wports Authority of
india, Netaji Subhes Esstern Centre, Calcutta, Ba’“ ._
in counting Suparannuacion, the pericd §«4-1963
to 14-6~1973 was not counted and only the p-;ioi.
with effect from L5+6-1973 to 48+2-2002 uﬁl countsid
for pensionery benefit. This ;s quite fllegal end

“ontéd, e p/’5 .
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discriminacory in violation of Article 16 of the
Conetitution of dndia,

7) that as Per Memd No.l“S)/OS/?M(MQ ;.aluod
by Miniztry of Pinance, Govt, of India, the p&:at |
sarvice should b3 counted for pensicnory benet lu.
AR such the p&riod Welsf, 8-~421963 to 14-6-199%
nhou;d be counted for ponaionery benelits, You the
Notice Raceiwrh have not counted ‘tha said per.od
Served under Govt, of Tripura and there is ne }imm
break in urﬁco.

Under the atove facts and circtmuﬁcc,n. X
therefore, m sorve this Notice upon gou the totice
Raceivers requesting you to count the past service
of oy client w.e,f. 8-4-1963 to 14<6-1993 in ceicue’
lat‘ing. Qualifying service for the puxpose of retiral
benafits and to calculate the pension ufresh ani ,ﬁaakc

payment of all benefits within 15(£4fteen) days from

tho date of rccc.pt of this Motice, in ﬁafau].t:, my.

client will f..‘.}.a a petition/proceeding in a Cowt of
cumpetent jurxudiction and you the Hotice Rcecivan -

will be liable for ail costl involved therein,

fours faithfully,

RGTE2 o103

(Dr. H.KoBhattachat jeu)

artala & ate
%uhcﬂ High Ceurt,
Aom_ch Benciy,
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o ' GOVERNMENT OF TR IPURA D 1
& FINMW.&EPARTMT

L

No.F.1(14)/66 Dated,Agartala,the 23rd Dec'?1,

HEMOQRANRLIN

Subject s« Bensfit of part service under Art 418(b) of CSR

The undersigned is directed ts forward herewith a cpy
of the Gevernment of Inmiia, Ministrg of Fdngnce (Department of
Expead iture), 0ffice memsrandum No.F,3(6)-EV(A)/71 dt. the
4th Dec’71, for informatisn amd favour of necessary action.

. Sd/ (Ho Ge Rby )
UNDER SECRETARY T0 THR GOVERNMENRp OF
TRIPURA.
o/

ALL SECRETARIES ALL DEPARTMIN T/HEADS OF DEPARTMERTS OFFICES.

Copy of G.C.N9.3(63-B.V.(A)/71 dt. the 4th Dec’1971 from the
Goverament of Imdia, Ministry ef Finamce, Bepartment of Expehe
diture, te a1l tke Mysistries of the Govt. of India, etce

. 0090000000

"b ¢

Under art. 418(b) of CSRs resignation of am appeiatment
ts pake up, with preper permissian, ansth-er appointment,
vheather permanentsr temporary service in which ceunts ngtt in
full er in part is mst resignation from public servise. 4

-
- ANNEXURE |8

questisn has been reised vheather ins woh cases a separate sange

tien should be issued indicating that resigmatisn has been

- accepted under the abeve provisions, in srder te enable the
. Audit/Administrative sfficer ts mgylate the cony¥sequsntial

benefits {m the matter of pay fixatiom, carry ferward of lea wry

- 5835 pensien. etce The matter has been consider ia cemsultatisn

W th the Comptroller and Aulit Gemeral and it has been decided
that ia cases of the absve type the srder accefting the resig-

' natiem should clearly indicate that the imployee is res igning -
-te joln anether appointment with proper permissisn on and that

the benefits under CSR 418(b) will be admissible te himy The
contents of the absve srder should alss be noted in the service

. beoks of the individuals concerned umder praoper attestatiom.

The issue of any separate sanctisn has met been cons idered

. necessgry. '
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Ngartala, t!u!,J’Eﬂ January, Loty i

|
MEMOR M DUM ]

Sulye- Simplificatiun of adjustmangs Oon account of

allocation or le ve sal ATy HA0aA nension bt joan : !

Central Aanag State Covarnmon s, !

| |

The tindersigned ig directed to Lorwara hercuich g f

: : A . . !

CoPy of the Governmant of Inaia, Mlnlstry of Finnce, i
Departiment of Eenditure, nog Dalhi Ogm,No.P.l4(5)/BG/ |
E . Y’ . ‘. . "

' r/1029 dated 9t Octobor,l‘)ﬂf), on the asoveo sub_ect, o /o
A
Lnform tion and guldanee, ‘ .

The cecision Contained i the

above O.ﬂ. will he
Ceffoedtive fron laaalngy,

P . \'\i) [ "

el
~ ///(\lw}

(DD .i.lnaM:acl'l'GJ"jt.:G)‘

l-‘.O.‘& Undor Scczfotary,

Governmint of 4 ripurs.

. 10 . .

ALl Dopartmcnts/noads'of Depactmeant / ‘
ACCoUntant Gepeyrgl (.

\Ln'l.i.t),'1‘1.‘.'Lpura, ,\gartal.:l[ .
Sr.Deputy Accountant Guonoya) (%) Pribura, agartola.

¢ 0 ¢,




i

i

]

'

)

H

{

.

}

\

!

!

1

N

o

\

!

)

I

!

|

1,

1
.
3

.] \\
£
5%
~'L
—

B S
r

.

R

L

e 1

1 i

Ao

.,m--‘“/ REFORI .. K

. \ - .
. : . . <
1 g . \ . . \\
- -~ [ W } A’ — ‘_2 G . N, \
— = @fg , vl éf’
N [ A

I oA
no.14(5) /86/ta/1020 - ANNEXURE m
GOVERNMENT OF. TIHNDTA . At
sy o OMINISTRY OF FINANCE A\
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Dated the 9th Octoher,1986.

OB L (G MEMORMNDUL

T
]
et

Subject - Simplificacion ot nd)uaLmenLq on  acoount of
.. . allocation of legve dalary and pens .on. between.
; central and State’ Governnments.

Who <ov0rnmont of 1ndia appointed a Comm ttee to review

the oAL Llng .Rs, Treasury Rules pnd account Coie vol.IL

and to make COUCODtUﬁl Cuqdp tions fcr their evision go as k¢

“uw)l)ry :m(;l rationalice theso riles. ‘Ihe Comnlt,te(’ 1n

chanter 5 of its Second Report has DYnmjl“d the ex1st1nq

system of allocating the Liability on JPFOUHL of leave salary

and pensionary charges of the government servints who have

soemvaed under the (,?f?nt;rr_’,l. covernwant and State Governnents as

antained in Appnndix'3—LuII and IV of pccoun. Cole vol.I and
macie s the Eo].lm'~'ing veotu@ndations

-

(a) lhe practicne of ‘realising legve salaty contrihutions
mav, Loy i j;mn'zod with altogether ac -his is g very
unml fraction of amounts payable to state governmen

D
on account of deputation of their of Jicers to the

Contral Governmmnt,

(1) Pecovery of logse/pension centrihutionsg In raspoct
of intor—stabo Lransactions, which st be few and
far betweon and counld v givén up.

() In rogard Loopvens xulmx o liabi ity the Central Govb.
may forego any contrd an ion mecoverare [rom state
Governimnts Lo whom Contral Govornne: it Officers ar»
Jdeputed,

(Q) In lilou &F Central Governuent liability towamls
ponsion o state Governwent ol ficoers (mainly ALl
Indin service DELCLcers) who aqre Jdepucced to dentre
for varying spells an adhoc grant payable to cach
Stats govermmant may be worked out ac the beginning
of the [inancial year and disbursed co whom .in one
lump suineas Grint-in-aid (Non-Plan) »n the basis of
a sisple Lormula which takes into acrount cadre
strength,  and average length of depu cation of All
1plia Seorviee Officers to contral Go rermment.

.

cnntd.... 2
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with tha QtaLL Goveimments

i -
fg? lloanlon o[ leave

- —,

uovoxnmonLg as upoc1;1ud I
(a). Leave

alary

QD dl
contributions by

‘for leav::

it e his

e '
2., Purcuant to the above,

it has

o Ol‘)UH

and pvnﬁJon hotween CLHLLaL and bLaLc

2low :,—-

hoen

"“orne in full by the D2

No recovcry of prooortionate

< w1th

) b]j

decided in consultition

thb a)qtmm o[

ry, -~ 1he exxulnng system of allocaLLon
or sharing of the liability on accoynt of loave

central Governmnt o
or vice versa will be d*‘pﬂn>ed with,
salary will a7
- from which tho. Governinent procecds
paLenL Devartmont or
th whom he lo on deputationt

sl
Stabtl Goves.

Thé 1iahi Lita—
Lo

AT hear

Ty

on leave, wh

a horrowing Departnenk

pension - e llablllLy for pension including gratuity
will be borne in full by the Central/State Government
. to which the Government scrvant parmanently belongs

at the tine of retirement.

pension will be made’ from CenLral/SLate GovurnmenL

: under whom he had qewod
;o 2' ‘(c) Contributory P1ov1dent Fund ~ 'he 3lablllty for Govt.
e .. contributions will be borme by the-pgrent Department

of the (Cuntral or

et

P - Department.:
3.

to exchange of

v

officers
]

meEnts.

4\.

after that datc._
t 50'

hetween

State oovcxnnunt
contributions will bo recove Led from any borrowan

in. the form of grant-ip-aild as cnvi

o to-each

towards pension of State (ovornnwnt cffictrs

x'r ("'t.- 1Lately
6: L 'n_)lf.'

two

°

State Government.
', dingly, therc will be no allocation of leave

SR contribution among the Departmznts of the

1ged

e

issuces with the concurrence off the Couptroller

and no sharce of

s -
It has 8lso buwen prOposod to extend the above provisions

Accor-
salary/pension

various State Govern-

iﬁese orders will take gffebt from 1-4-87 and will 5pply

to -all casés of leave calarles and pensidns sanctioned on or

Necv""dry action in regard to the pavm’nt of gonpwnoatlon

in para l(d) above,

is being takan .

anel

auditor Guneral of Indla vide his U.0.N0.114=-AC.1/L63-806

Vol.IT. dated 3.10.06«

LRk

x A

Controllei General ol

&k

N
LR

S/~
( P.V.DESATL )
hccounts.

-~

State GovernmonL in licu ot (Pntr;l Covernmnt liahllLL3
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CEEIIS

‘ ™
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 5 % 3
| GUWAHATIBENCH g

CASENO. O.A. 266 OF 2003

MADHUSUDAN DASGUPTA,
‘Retired Selection Grade/ [Wing
Coach], Resident of Joynagar
near Upendra Vidya Bhaban,
Agartala, West Tripura.
...Applicant

-Versus-

1. UNION OF INDIA,
represented by the Secretary to
the Human Resource

Department, New Delhi.

2. THE DMIRECTOR GENFERAT,
Sports Authority of India, J.N.
Stadium, Lodhi Road Complex,

‘New Delhi - 110 003.

3. THE DIRECTOR-IN-CHARGE,

Sports Aufhon'ty of India, Salt



[
e

Lake City, Netaji Subhas Eastern

Ccntz_'c, Calcutta -~ 700 098.

4. THE DIRECTOR OF YOUTH
PROGRAMME, Tripura now
renamed as the Director of Youth
Affairs & Sports, Government 6f

Tripura, Agartala, West Tripura. -
...Respondents

AND

A In the Matter of :

An application under Section 19
of the Administrative Tribunal ,

Act, 1985.

AFFIDAVIT-IN-OPPOSITON ON BEHALF OF THE RESPONDENT

. of (il NK.@%]@@@Q’U

NOS.2 AND 3

1 paen KNTA PBORGOHAIN  son
aged about {{ years, working for gain at Sports Authority of India, Netaji
Subhas Eastern Centre, Salt Lake City, Kolkata - 700 098 do hereby

soIemnly affirm and say as follows :- |



 1. Tam the 13\8 . ])h\,u,c:tm (l} Of\ i Sports Authority of

India, Netaji Subhas Eastern Centre, Salt Lake City, Kolkata - 700 098. I
am competent and duly authorized to make and affirm this affidavit for
and on behalf of the abovenamed respondent nos. 2 and 3. T am and have

made myself well and fully acquainted with the facts and circumstances

of the instant case and am accordingly able to depose thereto.

2. I have read a copy of the application filed under Section 19 of the
Administrative Tribunal Act, 1985 purportedly verified by Madhusudan

Dasgupta, the applicant abovenamed on an unspecitied date [hereinafter

referred to as the said application]. I state and submit that I have fully

understood the scope, contents and purport of the said application.

3. I have been advised to deal with and traverse only such allegations
of the said application as are material for the purposes of disposing of the
samc and to dcal therewith in categoric phrascs. As such save and except

what are matters of record each and every allegation contained in the said

~ application is emphatically denied and disputed as if the same were set

out herein and traversed seriatim.

4. With reference to the allegations made in sub-paragraphs (a), (b),

(c), (d), (e) and (f) of paragraph 1 of the said application save and except
what are matters of record each and every allegation made therein and/or

referred to therein is denied and disputed. I say that the applicant was

&\



appointed as a Swimming Coach in the Coaching Wing of Sports
Authority of Iﬁdia on and from Junc 15, 1973. The applicant retired from
Sports Authority of India, Netaji Subhas Eastern Centre, Kolkata on
February 28, 2002, T say that on verifying the Personal File & Service Book
of the applicant no record or information is ascertainable as being
recorded regarding the applicant’s past service during the périod April 08,
1963 to June 14, 1973 which could go to show that the applicant served in

the Sports Authority of India ‘in continuation’ of his earlier service. The
—

applicant was given fresh appointment. There was no continuity of

—

service. Hence, the applicant’s service with the Sports Authority of India

was from June 15, 1973 to February 28, 2002 and the said period was duly

counted for the applicant’s pensionery benefits.

5. With reference to the allegations contained in Sub-paragraphs (g)
, and (h) of paragraph 1 of the said application save and except what are
matters of record cach and cvery allegation madc thercin and/or referred
to therein is denied and disputed. It appears from Annexure 10 to the
said application that the applicant from the period April 08, 1963 to june

V_~/7 \
14, 1973, had workecl as a Physical Instructor under the Government of

Tripura. Morcover, the applicant had alrcady withdrawn his total amount
~ " T

from his G.P.¥. and had accordingly been totally detached from the
service of the Education Department, Government of Tripura. The
applicant’s submission in Annexure 10 to the said application that his total

service may be counted and recorded under the Sports Authority of India '



@

from April 08, i963 to June 14, 1973 in order to get the alleged full pension
benefit of his service is misguided, invalid and not sustainable. In the
circumstances the question of counting the said period of April 08, 1963 to
June 14, 1973 for the applicant’s ﬁensionery benefits cannot and does not
arise. The said pﬁrported claim is barred by the principles of waiver

and/or estoppel.

6. With reference to the statements contained in paragraph 2 of the
said application save and except what are matters of record each and
every allegation made therein and/or referred thereto is denied and
disputed. It is denied that the Memorandums mentioned in the
paragraph under reply are applicable in the case of the applicant. It is

denied that by the said Memorandums the applicant is entitled to get the

period of his past service purportedly served under the Government of |

Tripura with effect from April 08, 1963 to June 14, 1973 included for

computation of his pcnsionery benefits.

7. With reference to the statements contained in paragraph 3 of the

said application save and except what are matters of record each and

cvery allegation made thercin and/or referred thercto is denied and

disputed. 1t is denied that the applicant’s case is covered by the Order
dated 26.03.2001 in C.M. Appl. 69/2001 arising out of C.R. 320 of 1995

passed by the Hon’ble Guwahati High Court. The said Order passed by

the Hon'ble Guwahati High Court does not apply in the facts andv
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|

|

circumstances of the instant case of the applicant and therefore cannot be
rclied upon. Hence, the subsequent Order April 27, 2001 passed by the

Secretary, Government of Tripura is of no avail to the applicant.

8.  With reference to the statements contained in paragraph 4 of the
said application save and except what are matters of record each and
every allegation made therein and/ or referred thereto is denied and
disputed. The said notice is false, fatuous, misguided and otiose. The

contents thereof are denied.

9. With reference to the statements contained in paragraph 4A of the
said application save and except what are matters of record each and
every allegation made therein and/or referred thereto is denied and
disputed. The Memor.andums mentioned in the paragraph under reply
has no application whatsoever in the facts and circumstances of the
instant casc of the applicant. Without 'prcjudicc to the rights and
contentions of the respondent nos. 2 and 3 herein and without admitting
anything contrary to what has been stated hereinabove T would like to

state as follows :-

.(i) 1t appears from Annexure 18 to the said application that under Art. 418

——

(b) of CSR, in order to entitle an employee to gemastsewice counted

~—

for consequential benefits in his present service the Order accepting the

resignationpof the employee should clearly indicate-that the employee is

\ x




[ resigning to join another appointment with proper permission and that

thc&ncﬂts under the said Article will be admissible to him. Morcover,

the contents of the said Order should also havé to be noted in the service
book of the employee concerned under proper attestation, In the instant
case there is no order/ sanction/ document on record to show that the
applicant has resigned from the service of Government of ‘I'ripura to join
his service with the Sports Authority of India with proper permission in
order to enable the applicant to avail of the benefit under the said Article.
Hence, the said Article is not applicable in the instant case of the

applicant.

(ii) It appears from Annexure 20 to thé said application that the Office
Memorandum being No. 14(5)/86/TA/1029 dated October 09, 1986
applies to Central/State Government employees who are on deputatioﬁ
from the Central Government to a State Government or vicé-versa.
Morcover, the said Order speaks about dispensation with the system of
sharing pension liability between Central and State Governments. The
said Order merely states that the liability for pension will be borne in full
by the Central/State Government to which the Govermneﬁt servant
permancntly belongs at the time of retirement. The said Order does not
prove or contain anything about the past service of an employee to be
counted in his newly appointed service for pension benefit. The same is
also not applicable to a Govefﬁment of India enterprise. Moreover, in the

instant case of the applicant there is no order/document on record to



 show that the applicant was on deputation from the service of the

Government of Tripura to the service of the Sports Authority of India.

Furthermore, from all the documents on record it is crystal clear that the

applicant was given a fresh appointment by the Sports Authority of India.

Hence, the said office Memorandum has no application in the facts and
— — R

circumstances of the instant case of the applicant.

e

\_’&

10.  With reference to the statements contained in paragraphs 5 and 6 of |
the said application save and except what are matters of record each and
every allegation made therein and/or referred thereto is denied and

disputed.

11.  With reference to the reliefs sought for by the applicant in
paragraph 8 of the said application it is stated that the applicant is not
entitled to any relief as prayed for in the said application or any other .

relief or reliefs.

12.  With reference to the statements contained in paragraphs 9, 10 and
11 of the said application save and except what are matters of record each
and cvery allegation made therein and/or referred thereto is denied and

disputed.
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~ 13.  The said application is vexatious, harrassive, malafide and made
with ultcrior motive and is liable to be dismissed in limine with

exemplary costs.

14.  The statements contained in paragraphs L,l,”),%isl%’la}e true to
my knowledge, those contained in paragraphs \, 56 il are based on
information derived from records which I verily believe to be true and the

rests are my humble submissions before this I Ton’ble Court.

. ’ ] /
- — = DERONENT /
(4. K. BORGONAIN)
Dy. Dinecron (1)
$Al. NSEC. CALCUTIA



